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LOK SABHA DEBATES

LOK SABHA

Waednesday, November 28, 2007/Agrahayana 7, 1829
(Saka)

The Lok Sabha met at Eleven of the Clock.
[MR. Sreaxer In the Chair

[English]
' (Interruptions)

SHRI A. KRISHNASWAMY (Sriperumbudur) : Sir, |
. .(Interruptions)

would like to raise an important issue. .

MR. SPEAKER : All the issues are important; raise It
at the proper time.

Q. No.181.
(Interruptions)

MR. SPEKAER : Please cooperate. Wait for it.
(Interruptions)

MR. SPEAKER : You are sp cooperative; you are a
wonderful leader. Why are you doing it?

(Interruptions)

MR. SPEAKER : Please wait. | will aliow you after
Question Hour.

(Interruptions)

MR. SPEAKER : You only want to speak; you do not
want to listen to the Speaker. | will allow you. in one hour,
the issue will not become less important.

ORAL ANSWERS TO QUESTIONS
[English]

MR. SPEAKER : Q. No. 181, Shri M. Anjan Kumar
Yadav - not present.
Shri Tukaram Ganpat Rao Renge Patil.

*

*181'SHRI TUKARAM GANPAT RAO RENGE PATIL :
SHRI M. ANJAN KUMAR YADAYV :

Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state :

(a) the number of complaints received against
the decisions of the Medical Council of India regarding
grant of recognition to private medical coleges,
particularly in respect of the grant of recognition on the
basis of false representations about the staff strength in
those colieges;

(b) if 8o, the details thereof and the action taken in
this regard; and

(c) the remedial measures propased to streamiine
the procedure in this regard?

[English]
THE MINISTER OF HEALTH AND FAMILY WELFARE

{DR. ANBUMANI RAMADOSS) : (a) to {c) A statement is
laid on the Table of the House.

Statement

The Medical Council of India (MCl) carries out
inspection of medical colleges as per the provisions of
indian Medical Council Act. 1956. and Regulations made
thereunder. Representations have been recelved against
MC! in the matter of inspection and its recommendations
in regard to grant of permission/recognition of degree. In
some cases, it has been stated that permission/
recognition has been given despite lack of faculty and
there are other cases where it has been stated that though
the faculty meets the requirements, they are not accepted
by the MCI for grant of permission/recognition. The Central
Gavemment, however, takes decisions on the recommen-
dations of the MCI after obtaining necessary clarifications/
inputs from the MCl/Institutions and, if necessary, getting
it verified through its team of experts.
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In order to ensure that teachers afe’ submiitting correct
documents in regard to their qualifications and experience
and are not employed .in. mora  than. one institution, the
MCI has introduced a sysiam ¢f Smart |.D. Card for the
tacuhy in which mportant details like academic qualifica-
hons regnstrauon “particilars ‘and ' teaching " experience
along with a thumb print and signature of teacher: are
embedded in the chip of the Card itself. The introduction
thé system As likeiy_ to ensure correct sttength _qll facul}y
and. their qualification in . various ipstnmm@. o

[Trqn.élaﬁ;n]“ib R

SHRI TUKARAM GANPAT RAO RENGEPATIL : Mr.
Speaker Sir, | had asked in Queshon No.181 whether the
medical colleges were requured to meet the cntedon of
required staff and mfrastructure_ laid down in the
guidelines before gram ::of permigsionfrecognition of
degree by the Medical Council:-of ‘India. But.there are
several such medical colleges in the country which have
been recognized by the Medical Council of India (Mle in
spite of lack: ol .required facilities:and trained teaching staff.
| have specifically. asked the number. of complaints
received by the MCI in this: regard but it has not been
mentioned in the reply of the hon. Minister. My question
is regarding to the specific number of complaints received
by MCI in this regard. .

[Englisﬁ] ‘

" 'MR. SPEAKER :'Cah wé count them?
DR. ANBUMANI RAMADOSS- . :Evsry year, we get at
_least a few, may be 50, 60, or 7@ complaints. There is
no specificity of dates also. | woirkl be-happy to share with
the hon.- Member that ‘some of thase ‘complaints,. in fact
ail the comptaints, we addre'ss 10 .and s6me we send back
to the Medical Gouncil of India. For some complaints, we
send ourtefim. Then we call the institutions which have
grievances on ‘these’ issues. We ‘fake coghizarice - of
almost all the complaints which come and we tiy to sort

)

out these issues.

NOVEPHBER 28 2007

to Questions 4

- - - a0 -

[Translation]

SHRI TUKARAM GANPAT RAO RENGE PATIL: Mr.
§peaker 'Sir ‘there are some oolleges which’ have been
gmnted recognition on the basis of wrong information and
the names of those institutions have not been mentioned
in the written reply. | wan't their names aiso. ’

MR. SPEAKER : W)hose names do you want to know?

SHRI TUKARAM GANPAT RAO RENGE PATIL ; The
institutions which hava been granted permission. . . .

MR. SPEAKER : How-many names he will ‘give.

[English]
1 (RN Eie

You send the list to him. How can he give all the
names!

DR. ANBUMANI RAMADOSS The hon. Member has
not asked the qussnon abom the colleges which have
produced :false information; : he- has -asked about the
number of complaints‘(ec'olved. Anybody could make a
complaint against any college. The list, definitely, | will be
able-to. provida to the. hon. Member. But when the issue
is about complaints,.it does not mean that it is only about
facuity or infrastructure; there are other issues involved
also in these complniﬁts. (Intorrupﬂons)

MR. SPEKAER Please sit down.

DR. ANBUMANI :RAMADOSS : Some of these
complamts are based on false statement of infrastructure
or talse statemem of laculty Some of the complamts say
that faculty menbers work in two dlﬂerent oollogea A lot
of such complaints have been recewod. We address each
and every ‘complaint. Sometimes we process.it back to
the Medical Council of India and still if the comqlait'pt
persists, then we send our own team from the
Govemment of India to go and verify. ‘After taking due
cognizance of that verification, we give the renewal or reject
the renewal accordingty.
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DR. BABU RAO MEDIYAM : Sir, medical profession is
considered to be a sacred one and a noble one but this
fobility ‘and sacredness ‘are now belng ‘marketed.”

v

Especially the private medlcal colleges are gettmg
recognition by faculty means. They just put some colourful
boards, there is no infrastructure at all within the college,
the faculty members are not there, and the physucal
infrastructure is not thére. In this sutuatlon I ‘would Tike to
know whether the hon. anster considers appomtlng a
national level third party inquiry into the process or
recognmon given to these medical coIleges ’

DR. ANBUMANI RAMADOSS : Sir, if you permit, L would
like to enlighten the hon. Member about tha' process of
recognition of a college. Firstly, they get the permission
from the_ State Gevernment, then they:get affiliation of the
local University and then they apply to the Govemment of
india. We send compliance reports to the Medical Council
of India. They go and inspect it, then they-approve or reject
it, they recommend it, and finally we give the permission.

The hon. Member is also partly right. . Some of.the
complaints which we have got also prove to. be right.
These complaints say that faculty. members are not there,
there is no adequate bed strength, there is no patient care
load..jntrgstructure and all these things. The inspectors
of the M?docal Council of India. go and inspect and then
they say that all these were reclified but when we send
our inspectors it is on the contrary. A lot of on-going issues
are there.

| also brought to the notice of the hon. Members in
this august House about the functioriihg of the Medical
Council of India. l have brought it about a number of times.
We have been trymg to have an amendment to the Medical
Council Act for quite some time. It had gone to the Standing
Committee and finally it had been. recommended to the
Govemment of India. We are processing it. We would have
brought this amendment in this Session itself but this
Session has been’ advanced. So. in the next Session of
Parhament we will be bnngnng a comprehensnve Bill for

amendmg the Medncal Councul Act so lhat there will be_

AGRAHAYANA 7, 1929 (SAKA)

to Oyestions 6

more transparency, and there will be more responsibility
and aecoumabltity to everybody not only to the Govermnment
but to the ganeral publlc as well

“"in the ‘meanhwhile, we -are ‘also festructuring a lot of
prbcedure.” We are making & lot:of ‘¢thanges in the
regulations ‘and rules as such to make # more transparent
as well 48 to make it easier in' Some of the difficuft areas
tike the North-East and the National Rural Health ‘Mission
dreas such as' Matihya Pradesh, Uttar Pradesh, Bihar;
Orissa, Rajasthan and Jammu and Kashmir. There'is d
lack of medical colleges in these areas. We are definitaly
trymg to have a comprehensnve policy. We are trying our
best to stmamlme it and make lt more lunchonal

""DR. CHINTA MOHAN : Many stidents from America are
toming and ‘studying ih our medical colleges.  That goes
to prove that ffie ‘standard of médical education in india
is vary ‘high. We must appreciaté the’ efforts taken up by
the" Medical Council ‘of India: "’ : “

' b v e e

When you compare the Dental Council of India with

the Medical Council of India and also when you sée ‘the

Anil Dev Smgh Commntee Report, you wnl! ﬁnd thal the
Dental Council of lndla is not doing well

Here, | ‘wotld like to mention about-the ‘Manipal
Academy of Highér Education. In one ‘campus, two:
medicat colleges are there. This is against the' Act ‘of
Parfiarment and against the law. The Medical ‘Council ‘of
India has given its Report, and the Government has glven
is permission to go ahead. How do you justify that your
actions are correct? - BER TS

DR. ANBUMANI RAMADOSS : Sir, | do not want to
oompare the Dental Council of India: with. the Madical
Council of :India. We are in-the process of restructuring
all the Councils. As soon | joined, the hon. Prime Minister
called me and said that he had’aiso been hearing & lot
of ‘gqmp_laims. and he had asked me to_rectify it, clean
it up and make it transparent, rational and workable _

,ASir, the_ hon. Member has sgid about the Manipal
College. It is one of the oldest colleges, it is a reputed
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coliege and it has a lot of reputation. The Councils have
theirrighttogoandinspoatﬁaoollogéatanypolmof
time, even after recognition. Recognition process is up to
nearly about five and a half years. When the first batch
of MBBS students pass out in the final year, after that the
college is recognispd. Till such time, each year, the
Councit goes  for renewal of inspection. After the
recognition, at any point of time .if the Council or the
Government feel that the college js not following the
pracedures, thay can go and have an inspection as
such.

In one such inspection of Manipal Medical College,
it was found that there were some minor deficlencies,
which we have written to them; and the State Government
of Kamataka has aiso said that these deficiencies would
be rectified. They also asked us to please permit it, and
under the guidance of the State Government of Kamataka,
we have permitted it. But there are still some deficiencies,
which they said that they would comply with it.

SHRI GANESH SINGH : Mr. Speaker, Sir, the Medical
Council of India carties out inspection and other reisted
works in respect of private medical colieges but it has
been observed that the students are subjected to pay herty
fees. | would like.to know from the hon. Minister whether
any criteria -have been laid down regarding the fees.

[Engtish]

DR. ANBUMANI RAMADOSS : Sir, | am sorry, | could
not follow his question.

MR. SPEAKER : Are you asking about the norms for
students for admission in the Medical Colieges?

SHRI GANESH SINGH : Yes.

MR. SPEAKER : This does not come under the main
Question.

DR. ANBUMANI RAMADOSS : Sir, he is asking about
the nomms for admission.

NOVEMBER 28, 2007

to Questions 8
[Transiation]

SHRI GANESH SINGH : Private medical colleges are
charging hefty fees. Some norms should be laid down in

this regard. . . .(Intenuptions)
[English]

DR. ANBUMANI RAMADOSS : Sir, the issue about both
the fee structures as well as the admission procedures,
has been going on for quite some time, and then it had
been taken to the hon. courts. The judiciary had intervened
and finally said to set up committees in each respective
States under the Chaimanship of retired Judges. So, a
lot of Commiitees were set up in different States. These
Commitiees were represented by these individual institu-
tions. According to the infrastructure, capacity and
expenses in the individual institutions, they were catego-
rized; and the fees were graded for each different
instiutions in different States.

Sir, along with the HRD Ministry, we, in the Health
Ministry, are also trying to bring in a comprehensive law
to regulate the fee structures as well as the admission
procedures. in due course, we would be bringing it. But
tfl such time, these committees put up by each different
State Governments, are responsible for fixing the fee
structures of individual institutions. it varies from institu-
tions to institutions, and States to States according to the
facilities they have.

MR. SPEAKER : Shri C.K. Chandrappan.
SHRI C.K. CHANDRAPPAN : Sir, Q. No. 182.

Millennium Development Goals

+
*182. SHRI C.K. CHANDRAPPAN :
SHRI GURUDAS DASGUPTA :

Wil the PRIME MINISTER be pleased 1o state :

(a) the salient features of the MmemmmDavolop-
ment Goals (MDGs) and the progress made so far in the
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exscution of the stated goals and the achievements made
so far particularly in regard to access to sanitation and
safe drinking water by the people; and

(b) the efforts made/proposed to be made by the
Government to achieve the targets outlined in the MDGs?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) and (b) A
Statement is laid on the Table of the House.

Statement

(a) The Millennium Declaration adopted by the
General Assembly of the United Nations in September
2000 adopted achievement of 8 development goals by
2015. The eight goals are as under.

MDG 1: Eradicate extreme poverty and hunger;
MDG 2 : Achieve universal primary education;

MDG 3 : Promote gender equality and empower
women,

MDG 4 : Reduce child mortality;
MDG 5 : Improve matemal health;

MDG 6.: Combat HIV/AIDS, malaria and other dis-
eases;

MDG 7 : Ensure environmental sustainability; and

MDG 8 : Develop a global partnership for develop-

ment.

These are goals pledged by 189 Heads of States to
adopt measures in the fight against povoﬂy,'hungor.
illiteracy, gender inequality, disease and environmental
degradation. The eight goals are divided into 18 targets
comprising 48 indicators.

The achievements with regard to various goals for
Iindia are given below:

Goal. 1 : As per Planning Commission estimates, the

AGRAHAYANA 7, 1929 (SAKA)

to Questions 10

poverty ratio declined from 38% in 1993-94 to 27.5
percent in 2004-05. Regarding hunger, according to
Report of the NSSO entitled, “Perceived Adequacy of
Food Consumption in Indian Househoids 2004-05%,
in the rural areas, the percentage of households
where all the members reported enough food
everyday throughout the year rose from 94.5% in
1993-84 to 97.4% in 2004-05. For urban areas the
percentage of households who reported enough food
everyday throughout the year increased from 98.1%
in 1993-94 to 99.4% in 2004-05.

Goal. 2 : The number of out of school children
declined from 32 million n 2001-02 to 7.1 million in
2005-06. The literacy rate increased from 52.2% in
1991 to 64.9% in 2001. The gross enroiment ratio in
primary education crossed 100 % mark for both boys
and girs. '

Goal. 3 : Female-maie proportion in primary education
improved from 71:100 in 1990-91 to 88:100 in 2004-
05. Similar proportion in secondary education im-
proved from 50:100 to 71:100 during the same period.
The gross enroliment ratio of girls increased by nearly
20 percentage points In the period, 2000-01 to 2004-
05.

Goal. 4 : Under five mortality rate (USMR) declined
from 125 deaths per thousand live births in -1988-92
to 98 in 1998-2002. The infant mortality rate (IMR)
declined from 80 per thousand live births in 1980 to
58 in 2005.

Goal. 5 : The Matemnal Mortality Ratio (MMR) dectined
from 407 per 100,000 live births in 1988 to 301 during
2001-03. The proportion of births attended by skilled
health personnel increased from 33% in 1992-93
(National Family Health Survey -I (NFHS -I) to 48.3%
in 2005-06 (NFHS-III).

Goal. 6 : The prevalence of HIV among pregnant
women declined from 0.74 per thousand pregnant
women in 2002 to 0.68 in 20068. The death rate
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assoctated with TB decttned from 42 deaths per
100000 populetlon |n 1990 lo 29 in 2004. The

' vprevalence of Malana decllned The proportion of TB
pahents suocesstulty treated incréased from 81 per
cent in 1996 to 86 per cent in 2005.

. Goal. 7 As per assessment made in 2003 the total
land area under forests is 20.64%. The reserved and
protected fotests constitute 19%. of the total land area.
The.percentage of households having access to safe
drinking water (water supplied trorn a tap, hand-pump/
tube-well) increased from 62.3% in 1991 to 78% in
2001. The proportion of Mouseholds having toilet/
bathroom facifities within the house. increased from
23.7 per cent in 1991 to 36.1-per cent'in 2001.

Goal. The overall tele-densrty increased from
2.86% in 2000 to 18.31% in March 2007. Use of
personal computers increased from 5.4 million in
2001 to 19.8 million in 2006 and there are 3.5 internet
users per 100 population .in March 2006.

. _(b) The Govemment hes not drawn any separate
programme to meet the Millenntum Development Goals.
However the Millennium Development Goals are quite
similar to the ob;ectrves and targets laid down in the Five
Year Plans. In fact, some of the-targets as specified in
the Approach Paper {0 the Eleventh Five Year Plan relating
1o poverty alleviation, infant morality,- matemal morality,
school enroiment, .etc. are more ambitious than the ones
specitied in the Millennium Development Goals.

MR. SPEAKER : There should be a proper discussion
on .this issue instead of a Question. Okay, carry on.

SHRI CK. CHANDRAPPAN Sir, the Mlmster has given
e very detaoled statement Probably, he is deptcung a very
shtmng prcture of the achievement in regard to the

fulfiliment of the ‘Millennium Development Goa!a

But, Sir, yesterday, there was a Report published by
the United Nations, UNDP and It does not share with the
optrrmsm expresaed by the ‘hon. Minister.’ Due to time
constralfit, | am riot gomg into the détaifs of this’ Report.

NOVEMBER 28, 2007 :

‘to Questions 12

But it says that in'several of the Millennium’ Development
Goals' - achievement, India is far behind, especially in
relation to children, their nutrtion standard and their
educational achievement. In that Repont, it is also said that
half of the poverty in the world will be eliminated.

MR. SPEAKER : Now, please put your Suppiementary.

SHRI C.K. CHANDRAPPAN : Sir, the ‘Govermment is
saying something so rosy about the achievements
whereas the United Natrons is contradicting it in their
Report, which has been pubhshed yesterday. So, | would
like to ask the Minister why this contradiction, whether you
are. correct or whether the United Nations' Report is
correct.

MR. SPEAKER : How can you say that he is incorrect?

SHRI C.K. CHANDRAPPAN : But then this is what the
United Nations is saying. .

.. MR. SPEAKER : Very well, already we have found a
comment in today's newspapers.

SHRI M.V. RAJASEKHARAN : The parameter for the
Human Development Index Report which has been
published by the UNDP is quite different from the
Millennium Development Goals Sir, if you look at the
achrevements which our Govemment has made for the
last three years, the figures are very much revealing. It is
not just the shining of the NDA Govemment. This is the
shining of the UPA Govemment. If you take the various

figures. . . .(Interruptions)

MR. SPEAKER : You have mentioned the details in
the written answer.

SHRI M.V. RAJASEKHARAN : Most of the goals and
targets for the Millennium Development Goals have been
intemalised in our development process for a long time.
Most of the goals and targets mentioned in the Millennium
Development Goals get reflected in-the various Five Year
Plans prepared by the Planning Commission. While some
ot the targets are expectedly specified in quantttatwe
terms mentton has been made about other qualitative
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terms. In fact, for certain targets mentioned in the Approach
Paper to the Eleventh Five Year Plan are more ambitious
than the goals and targets of the Mlllennwm Development
Goals. ’ !

SHRI C.K. CHANDRAPPAN _: Sir, | am very sorry that
the Minister failed to answer the question at least to my
satisfaction. | do not know whether you .dre satisfied. Now,
the .point is that if India is taken in Human Develapment
Index, we. are gradually going down. There is .an Arjun
Sengupta Commission Report puﬁlished recently, and the
Report says that-| need not quote the statistics—out of 35
crores of indian unorganized workers, 83 per cent of the
people of that sector is living with a meagre income of
Rs. 8 or Rs. 20 The Millennium Development Goal is to
uplm those people who are getting less than a dollar
income. They should be developed to a stage where they
are much better than that. Here, Arjun Sengupta says that
most of the Indian unorganized.people are living not even
with one dollar income: So, when that is the case, how
can we believe in.these .rosy pictures depicted.by the
Government?

| would like to ask another thing. The Forbes
magazine published the World's Milliongire’ Report and
india is quite Succdssful in achieving its numtber in
producing millionnnaires. They even claim that our four
billionaires will be even bigger than- the -80 billionaires of
the world put together. But the fragedy is this. The Minister
said about the rosy picture of UPA and the shining picture
of UPA. They also produced a very, very shining picture.

. .(Interruptions)

MR. SPEAKER : No, this is not a debate. }f you want
a debate, | will allow a debate on this. Please put the

question.

SHRI C.K. CHANDRAPPAN : So, | am only asking him
whether he would go again to the details of this and
present a picture which is realistic. 1 would. aiso request
you to allow a discussion on this.

MR. SPEAKER : | have been offering myself but you
are_putting the question. »
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. SHRI M.V. RAJASEKHARAN | Sir, the statistics would
give the clear picture where the UPA Government has done

.its best to improve the quality of life of the poorest of the

poor. Look at the various flagship programmes which have
been launched for the last three years. The Bharat Nirmé_n
is targeted to bring down and provide facilities Aand
services to the rural poor.

Under.the Jawaharlal Nehru Natipnal Urban Renewal
Mission, . we have targeted the_people who are living in
the slum areas in providing good drinking water facilties,
housing, roads and other tr;ings. So, if you look at the
monitorable socio-economic targets of the Eleventh Plan,
it will give you the details. | can quote the details here.

MR. SPEAKER : Not -here.

SHRI.M.V. RAJASEKHARAN : If | can quote the details
here, then | shall be most happy to convinoe our hon.
Member how we are able to target the poorest of the poor
and .improve - their  quality -of life through various
programmes. -

MR. SPEAKER The hon Mlntster feels to be ona
very strong ground

Shn Gurudas Dasgupta ls not presenl He has
mforrned ‘me that he has _some 4mportant conference

Shri N.N. Krishnadas. ‘Put ‘a relevant question and do
not restrict it to Kerala. -

SHRI N.N. KRISHNADAS : Sir, it is a global matter only.
In the statement given by the hon. Minister, eight
Development Goals are mentioned. Among these eight
Development Goals, unemployment is the very important
challenge which we are facing in our country. So, among
these eight Development  Goals, there is no mention at
all about the generation of employment in"the country for
meeting the Millennium Development Goals. Our hon.
Prime Minister being an eminent scholar in economic
affairs, he may be aware that as part of econémic
development, employments are -generally. generate auto-
matically, but in our country, we are indicating the growth



15 Orai Answers

only in our economic field. So, growth and development
are quite different. We are talking about the growth. Now,
the phenomenon is the jobless growth. So, | would fike
to know from the hon. Minister why the generation of
employment for meeting the Millennium  Development
Goal is excluded and what the concrete plan is to generate
employment to meet theé chaflenge of unemployment.

MR. SPEAKER : Government has not framed those
goals. These goals have been framed by the General
Assembly. What can they do?

Hon. Minister, wouid you like to respond to i?

SHRI M.V. RAJASEKHARAN : Sir, poverty is very much
prevalent in rural india. To target that, we have launched
one of the most unique schemes which you do not have
‘anywhere in the world and that is National Rural
Employment Guarantee Scheme. We have been able to
generate 116 crore man-days and this is a very unique
programme which no Government had ever envisaged to
do. This is the way in which we are tackling it and
encouraging employment to the rural poorest of the poor
who are in a very bad condition. This is one thing.

In the coming years, under the Eleventh Plan, we are
targeting to create 70 million jobs. Now, these are the
definite steps which have been taken by the UPA
Government under the inspiring leadership of our Prime

Minister. . . .(Interruptions)

MR. SPEAKER : If anybody is shouting, he will be
disqualified immediately. ’

[Translation]

SHRI GIRDHARI LAL BHARGAVA : Sir, | am asking
questions regarding both — sanitation and water. if you
think that this question is not appropnate, you may reject
it.

[English]

MR. SPEAKER
Miflennium Goals.

Connect it somehow to the

NOVEMBER 28, 2007

to Questions 18

ston)

SHRI GIRDHARI LAL BHARGAVA : | would like to
request that wateriines are aiso laid along the sewer lines
in the cities and due to this water is contaminated there.
There is a place named Lakshminarayanpur in Jaipur,
where several children died and many others fell i after
drinking contaminated water. |, therefore, request the
Govemment to lay the waterlines at some distance from
the sewer lines and make arrangements to check hump
caused by drinking water containing fluoride.

{English]

SHR! M.V. RAJASEKHARAN : Sir, as far as Jaipur is
concemed, | do not have the figures with me. If the hon.
Member can send a separate question, | would be most
happy to answer. As far as water supply is concemed. . .

MR. SPEAKER : Do not go into the details; you look
into it because it comes under Millennium Development
Goa! No. 7. You are also looking after Goal No. 7.

[Transiation]

SHRI RAM KRIPAL YADAV : Mr. Speaker, Sir, first of all
{ thank you Hon. Minister has mentioned in his reply
relating to Goal No.7 that according to an assessment
made in year 2003 the total land area under forests is
20.64%. The reserved and protected forests constitute
19% of the total land area. The percentage of households
having access to safe drinking water (water supplied from
a tap, hand-pumpiube well) increased from 62.3% in
1991 to 78% in 2001. The proportion of households having
toilet/bathroom fachities within the house increased from
23.7% in 1991 to 36.1% in 2001.

MR. SPEAKER : Please do not go into the details, only
ask your question.

SHRI RAM KRIPAL YADAYV : it has been given in the
written reply. The hon. Minister has not given the fatest
position. He has mentioned the position of year 2001 only
in his reply. Even today there are several villages and
cities in our country where there is no provision for pure
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drinking water and toilets. | think there is not only one such
place but there are many such places. | hail from Bihar
and in Bihar at many places people get contaminated
water and water containing arsenic, The results of the
efforts of the Government of India are not reaching
the people. Independence has no meaning if even after
sixty years of independence peop_le do not get pure
water.

MR. SPEAKER : Ask question only, please.

SHRI RAM KRIPAL YADAY : | am asking question only.
The women have no option but to defecafe on roads at
many places. | want to know from the hon. Minister as
to what efforts have been made by him so as to provide
pure drinking water to the people along with the goal fixed
in order to deal with the problem of defecation in public
for women especially in villages.: the achievement made
therein and special campaign started therefor?

[English]

SHRI M.V. RAJASEKHARAN : Sir, | woutld like to share
with the hon. Member that as far as the Accelerated Rural
Water Supply Programme (ARWSP) is concemed, we have
been able to provide substantial allocation in it. It has been
increased from Rs. 1,715 crore in 1999-2000 to Rs. 2,900
crore in 2004-2005. Out of the total number of 14.22 lakh
rural habitations in the country, water supply has been
extended to most of the habitations till 31 December 2003,
and only 8,686 habitations are still classified as
habitations that are not covered.

MR. SPEAKER : Please give all those details to the

hon. Member separately.

SHRI M.V. RAJASEKHARAN : Sir, | have all the details
with me, and | would be most happy to share further
details with the hon. Member if he needs them.

MR. SPEAKER : Thank you.

MR. SPEAKER : Shri P.C. Gaddigoudar — not present.
Shri K. Virupakshappa.
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Shortage of Medicines for Dog Bites

+
*183. SHRI K. VIRUPAKSHAPPA :
SHRI P.C. GADDIGOUDAR :

Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state :

(a) whether there is an acute shortage of medicines
for dog bites in the country;

(b) if so, the reasons therefor; and

(c) the action taken by the Govermnment in this
regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (c) A statement is
laid on the Table of the House.

Statement

There is no shortage of Anti Rabies Serum (ARS) and
Tissue Culture Anti Rabies Vaccine (TCARV) required for
the treatment of dog bites.

The production .capacity of the institutions manufac-
turing these vaccines within India is sufficient to meet the
requirement in the country. The State Govemments can
obtain the vaccines by placing advance supply orders with
the institutions manufacturing these vaccines.

[Translation]

*SHRI K. VIRUPAKSHAPPA : Hon'ble speaker Sir, the
Hon'ble Minister in his reply said there is no shortage of
Anti-Rabies-Serum in the country. But in the country poor
people and downtrodden are not being provided the Anti-
Rabies Vaccine. This vaccine is not available even in the
Govemment hospitals. Therefore, | would like to know from
the Hon'ble Minister whether the Govemment proposes to

*English translation of the speech originally delivered in
Kannada.
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provide Anti-Rabies-Vaccine to the poorest of the poor free
of cost. '

If so what steps are being taken by the Government
in this regard. Please give details.
[English]

DR. ANBUMANI RAMADOSS : Sir, the Anti-Rabies
Vaccine does not come under the routine immunization,
which the Govemment of India sponsors. It is the
responsibility of the State Govemment to pick up the
Anti-Rabies Vaccine as well as the Anti-Rabies Serum
(ARS). There are enough of vaccines as well as serums
manufactured within this country to be supplied to each
State Government. The problem is actually with the State
Govemnment. They do not pick up these vaccines, and
they do not have a planning of logistics to say that :
*All right, this season there is going to be a lot more
of dog bites or animal bites.” This is why the .problem
is there, but enough of vaccines are present in this
country.

| would also like to share that the Govemnment of India
is now going ahead with a pilot project in the Eleventh
Plan. This is a new initiative where, in the first phase, the
project is being implemented in Delhi, Pune, Ahmedabad
and Bangalore on the study of rabies vaccine.

Nearly about Rs. 26 crore is going to be spent, which
is further going to extend it to other cities. But then, today,
this is the problem of the State Government, which we are
trying to address. We have asked the State Governments
repeatedly to tell beforehand about the logistic support,
and we have the public sector also manufacturing these
vaccines and serums.

[Translation]

*SHRI K. VIRUPAKSHAPPA : | would like to know from
the Hon'ble Minister whether the Government proposes to

*English translation of the speech originally delivered in
Kannada.
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provide more funds to Kamataka to purchase Anti-Rabies-
Vaccine. If so details there of?

[E}nglish]_‘

DR. ANBUMANI RAMADOSS : Sir, | have already said
that this is a State issue. The Central Govemment does
not have any funds for this initiative. The State Govem-
ments have the funds, and it is their responsibility to help
them. Since there is a responsibility on the Centre also,
we will consider, in future, certain efforts to streamline and
centralize it. We will try to support the State Governments'
initiative in the future.

MR. SPEAKER : Only one supplementary is sufficient,
and that will be put by Shri Ramdas Athawale.

[Translation]

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, the
number of cases of dog-bites in the country are on the
increase. He is talking of resolving this problem with the
help of anti-rabies vaccines. But has he got any vaccine
for those anti-social elements who are creating animasity
and dividing the society. You should develop a medicine
which helps create unity and equality in the soociety.

[English]

MR. SPEAKER : What type of dogs? Mr. Minister, have
you understood the question?

DR. ANBUMANI RAMADOSS : | do not know what type
of dogs he is talking about.

MR. SPEAKER : He is talking of some dogs in human
shape. '

DR. ANBUMANI RAMADOSS : If there are dog bites,
not only dog bites, but animal bites per se, including
monkey bitas, there are three things which should be done
immediately. One is that the wound should be washed off
with running water and soap for minimum ten minutes.
Second, this virus is very vulnerable to any antiseptic or.
alcohol, so it should be washed off with it. Third is that
the anti rabies serum which should be applied at the spot
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where there is a bite, and then the virus will be eliminated.
Also, a vaccine should be inoculated through thé’ infected
tissue. These are the procedures followed which has
been prevalent from earlier times, and the doctors as well
as the trained professionals in the country are aware of
this.

MR. SPEAKER : | think, for LQtyen's Delhi, you should
give special training for treating monkey bites.

[Translation]

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, | have
not got the reply.

MR. SPEAKER : You have got enough reply. Please

sit down.

MR. SPEAKER : Q. 184, Shri Sukdeo Paswan -- not
present. What shall we do? | will request the hon. Leaders
to suggest what should be done. Shri Magunta Sreenivasulu

Reddy:

Inadequate Port Facllities
+

*184. SHRI M. SREENIVASULU REDDY :
SHRI SUKDEO PASWAN :

_Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state .-

(a) whether the existing port facilities in the country
are inadequate to handle the International trade; and

(b) if so, the steps being taken for the improvement
of the port facilities to meet the demand completely?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND. HIGHWAYS (SHR! T.R. BAALU) : (a) and (b) A
Statement is laid on the Table of the House.

Statement
(a) VYes, Sir.

(b) In order to increase the capacity of major ports
a total of 276 projects involving an  estimated investment
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of Rs. 55,804 crores have been identified in the. Major
Ports under the National Maritime Development Programme
(NMDP) to be taken up for implementation by 2011-12. Out
of the above an investment of Rs. 34,505 crores is
expected from the private sector and the balance through
public funds. These projects cover the entire gamut of
activities in the ports including construction of new berths,
upgradation of existing berths, deepening of port channels
to receive large size ships, equipment upgradation and
modernization, rail/road connectivity and other associated
projects. While Public funds will be utilized for creating
common user infrastructure, private sector investment is
envisaged in commercially viable projects like develop-
ment and operations of berthsfterminals etc.

To facilitate smooth flow of traffic through the Major
Ports, during the 11th Five Year Plan period, the aggregate
capacity in the Major Ports is planned to be enhanced to
1001.8 MTPA to cater to increasing traffic by the year
2011-12. The Non- Major Ports are under the control 6!
respective State Government under whom the responsi-
bility for their development vests. The State Governments
have also drawn up plans to expand their port capacities.

SHRI M. SREENIVASULU REDDY : Keeping in view
the spiralling oil prices at almost 100 dollars per barrel,
shipping has taken more importance and is going to play
a major role in the development of the country. In the
reply given by the hon. Minister, it has been stated that
the port facilities in the country are inadequate. So, it is
the right time that the hon. Minister must take up this
issue on war-footing basis to start more facilities in the

country.

In this context, | wish to know from the hon. Minister
as to how many ports under public-private participation are
nearing completion and are under construction, particu-
larly what is the status of the port at Nellore District at
Krishnapatnam and what is the time by which it is
expected to be completed.

SHAI T.R. BAALU : To my surprise, when | took over
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the Ministry, there was no specific policy as to the maritime
activities. There was no comprehensive development plan
for the business activittes of the ports. Now, under the
guidance of our hon. Prime Minister, we have established
a development programme. We have identified 276
projects which will. be completed within seven years. We
have also identified the policy which is under discussion
at the inter-Governmental level. It will be approved very
shortly by the competent authority of india. Out of 276
projects which have been identified in the port sector
alone, the estimated investment invoived in this is to the
tune of Rs. 55,000 crore. About 26 projects have already
been completed; 63 projects are in progress; 18 projects
were approved by the competent authority; 41 projects are
in the process of approval, and 19 projects are in the
planning stage. As far as Krishnapatnam Port is
concemed, | am sorry to say that it comes under the
purview of the State Government and not that of the Central

Govermnment.

SHRI M. SREENIVASULU REDDY : Sir, in my State of
Andhra Pradesh, it is said that the historical sea port at
Machilipatnam was the entry point for the import of goods
for over thousand years. and it is being rebuilt. | wish to
know from the hon. Minister about the status of the port.
The Govermment of Andhra Pradesh has recormmmended
the name of this port also. Along with Machilipatnam Pon,
some other Ports have also been recommended. | would
like to know from the hon. Minister about the status of
these ports.

SHRI T.R. BAALU : If the development of minor ports
per se is proposed by the State Govemment, definitely, we
will consider the development of those minor ports, and
we will provide whatever financial assistance they want to
have. in each and every maritime State, we are going to
take up one minor port for development.

SHRI B. MAHTAB : Increase of capacity of majar ports
is an on-going process. As trade and commerce activities
have increased considerably, there is an urgent need to
develop and increase the capacity of major ports in the

NOVEMBER 28, 2007

‘to Questions 24

country. | would kke to know, after due investment of
Rs. 34,505 crore through private sector and Rs. 20,289
crore from public funds, and thereby increasing the
aggregate capacity in the major porte to 1001.8 MTPA, will
we be in a position to meet the demand during 2011-12
or will we still be far behind? | would like to know whether
the Government is contemplating to develop some deep
sea ports to cater to the ocean liners.

SHRI T.R. BAALU: As far as the port sector is
concemed, we are not having adequate capacity. As far
as 12 major poris are cohcemed, the capacity available
is 505 million metric tonnes, and the utilization is 464
million metric tonnes, that is, we are making use of 92
per cent of the capacity, but still it is not sufficient. As far
as minor ports are concemed, 200 minor ports are there,
and the capacity available is 230 million metric tonnes out
of which, 185 million metric tonnes capacity is being
utitized, which roughly constitutes 82 per cent. However,
we should have at least 30 per cent cover for having a
perfect port capacity. If there is a cover, we can utilize it
at the time of demand in a particular port. The question
pertaining to their completion by 2011-12, we have
envisaged a programme 80 as to have a capacity of
1500 million metric tonnes. Out of these 1500 million
metric tonnes, major ports capacty will be increased to
handie 1000 million metric formes and the minor ports
capacity will be increased to handle 500 million metric
tonnes.

SHRI P. RAJENDRAN : Sir, considering the need of
the hour, would the Govemment of India provide any
assistance for developing small and medium ports all
over the country in general and in Kerala in particular? The
Minister has talked about the major Ports only. What about
the position of minor and medium ports?

MR. SPEAKER : Minor Ports are a State Subject.

SHRI P. RAJENDRAN : Does the Govemment of india
have any plan to provide assistance for the development
of minor and medium ports? '
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SHR! T.R. BAALU : As advised by the hon. Prime
Minister of India, we are having a programme to give
financial assistance to minor ports if they come forward
with a specific Proposal.

]’T ranslation]

SHRI REVATI RAMAN SINGH : Mr. Speaker, Sir, the
Govemnment had started work on introducing ferry services
from Allahabad in Uttar Pradesh to Hooghly four to five
yéars ago and work was aiso being carried out on the
said project but it is going on at a very slow pace. Wil
the hon. Minister tell the time by which ferry services
between Allahabad and Hooghly is likely to start?

[English]

MR. SPEAKER : This is about ports.
[Translation]

SHRI REVATI RAMAN SINGH : It is aiso a port.

MR. SPEAKER : Not Hooghly, not Allahabad is a
port.

[English]

SHRI T.R. BAALU :
rgceiving attention. However, this is beyond the ambit of
the Question. | will pass on the message to the hon.

Member.

The particular waterway is

MR. SPEAKER : Please send him the information. Very
good! Thank you.

New National Highways

*185. SHRI VIJAY. BAHUGUNA : Will the Minister of
SHIPPING, ROAD TRANSPORT. AND HIGHWAYS be
pleagsed to state :

(a) whether the Union Government proposes to
declare any new stretch of the roads as a National
Highway,
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(b) if so, the State-wise details thereof, and

(c) the funds required for upgrading the newly
identified stretches?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) to (c) A Statemment is laid on the
Table of the House.

Statement

(a) and (b) At present, the total length of National
Highways in the country is 66,580 km. Huée resources
are feduired to develop the existing National Highways.
Due to constraints of resources, the declaration of
National Highways is of low priority. However in order to
complete the East-West Corridor of the National Highway
Development Project (NHDP) (Phase Il) and to give
connectivity to the new International Container Transship-
ment Terminal (ICTT) at Vallarpadam in Kerala, the Union
Govemment has decided to declare following two
stretches as National Highways:

(1) The highway starting from NH-31 near Siliguri
and joining NH-31C near Salsalabari via
Fulbari, Mainaguri, Dhupguri, Falakata and
Spnapur in the State of West Bengal having a
length of 110.00 km.

(2) The highway starting f'rom NH-47 near
Kalamassery, crossing NH-17 and terminating
at Vallarpadam in the State of Kerala having a
length of 17.2 km.

(c) The identified route in the East-West Corridor of
the NHDP (Phase ll) in West Bengal is a realigned route.
The cost of upgradation to 4 lane standard is likely to be
Rs. 1000 crore based on the average cost of Rs. 8 to 10
crore per kilometer.

The project cost for construction of the stretch to
provide connectivity to the new ICTT at Vallarpadam in
Kerala has been assessed as Rs. 557 crore.
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MR. SPEAKER : Q.. No. 191 is similar to this
question. | think | can take it up along with this

question.
Four-!.anlng of NH

+
*191. SHRI SANTOSH GANGWAR :
SHRI MAHAVIR BHAGORA :

Will the Minister of SHIPP!NG, ROAD TRANSPORT
AND HIGHWAYS be pleased. to state :

(a) the details of stretches of National Highways
(NH) converted/likely to be converted into four-lanes, State-

wise;

(b) the present status of work on each of these

NHs, State-wise; and

(c) the funds allocated/released and spent there-
from for the purpose during the last three years, year-wise,
State-wise?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T. R. BAALU) : (a) to (c) A Statement
is taid on the Table of the House.

Statement

(a) and (b) The State wise details of the stretches of
National Highways (NH) convertedfikely to be converted
into four-lanes and the present status of work on each
of these NHs, are given in the ‘enclosed Annexure | and

Il respectively.

(¢) Funds are not allocated work wise but State
wise. The State-wise allocation for development of
National Highways including four-laning entrusted to the
State Public Wori® Departments during the last three yeém
are given in the enclosed Annexure-lil. Funds to National
Highways Authorities of india are not allocated State-

wise.
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Annexure- .

Status as on 31.10.2007

Sl. Name of State 4-Lane 4-Lane
No. converted likely to be
(in kms.) - oonvonod
(in kms)
1 2 3 4
1. Andhra Pradesh 1209.39 1288.20
2. Arnachal Pradesh 0.00 22.00
3. Assam 36.50 1328.80
4. Bihar 240.04 1591.88
5. Chhatishgarh 36.40 178.69
6. Delhi 51.10 20.00
7. Goa 20.00 208.00
8. Gujarat 1391.01 667.10
9. Haryana 298.00 351.85
10. Himachal Pradesh 0.00 117.69
11. Jammu and Kashmir 17.90 482.57
12.- Jharkhand 184.69 272.06
13. Kamataka 556.45. 801.03
14. Kerala 53.60 789.00
15. Madhya Pradesh “182.00 °  1465.83
16. Maharashtra 829.60 858.26
17. Manipur 13.00 116.50
18. Meghalaya . 0.00 198.00
19. Mizoram 0.00 . 95.00
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12 3 4 2 3 4 5
20. Nagaland' 0.00 28.66  “Arunachal Pradesh
21. Orissa . 383.84 694.41 52A 10.00 22.00
22, Pondicherry : 3.57 0.00 ‘Sub-Total 0.00 22.00
23. Punjab 280.76 379.02
Assam
24. Rajasthan 1007.48 1328.15
' 31 000  164.80
25. Tamil Nadu 576.27 2617.16 ,
- ‘ 31C 0.00 93.00
26. Tripura 0.00 195.00
36 0.00 154.50
27. Uttar Pradesh 949.21 1773.81
o C 37 36.50 124.00
28. Uttrakhand 7.24 130.63
. . 44 0.00 116.00
29. West Benga! 443.50 832.25
8 ' - 52 0.00 314.00
Total 8699.55°  18830.89
52A 0.00 9.00
Annexure-il
54 0.00 353.50
Status as on 31.10.2007
S Sub-Total 36.50° 1328.80
SI. Name of State NH  4-Lane  4-Lane
No. No. converted likely to be Bihar
(in kms.) converted 2 19874 7.26
(in kms)
19and77 13.00 60.00
1 2 3 4 5
28 0.00 184.52
1. Andhra Pradesh )
7 46.63 724.30 30 0.00 53.00
9 117.00 272.00 31 18.30 279.85
18 0.00 198.80 57 10.00 482.00
202 30.Q0 36.60 57A 0.00 13.00
205 0.00 56.50 77 0.00 89.00
1209.39  1288.20 80 0.00 70.00

‘Sub-Total
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1 2 3 4 5 1 3 4 5
84 0.00 130.00 8A 300.69 81.40
85, 19 0.00 153.00 8B 180.50 33.50
-98 0.00 3.25 8C 44 .42 0.60
Sub-Total 24004  1591.88 8D 000  127.00
8E 0.00 6.80
5. Chhatisgarh
14 104.20 47.90
6 31.40 127.69
15 97.00 9.20
43 3.00 23.00
15, BA  62.00- 28.30
200 2.00 28.00
59 0.00 210.00
Sub-Total 36.40 178.69
NE-1 93.40 0.00
6. Delhi
. 113 1.60 0.00
2 12.00 0.00 v
Sub-Total 1319.01 667.10
8 13.00 0.00
: 9. Haryana
10 17.70 20.00
: 1 116.00 10.00
24 8.40 0.00
: 2 74.00 0.00
Sub-Total " 51.10 20.00
8 78.00 0.00
7. Gos
10 2.00 143.49
4A 0.00 69.00 -
21, 22 0.00 6.00
17 7.00 139.00
22 2.00 20.00
178 13.00 0.00
64 0.00 0.48
_ Sub-Total 20.00 208.00 66 14.00 0.00
8. Gujarat 71 3.00 98.88
6 0.00 113.00 71A 0.00 73.00
8 435.20 0.00 718 4.00 0.00
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1 2 3 4 5 1 2 3 4 5
72 1.00 0.00 63 2.00 4.40
73 4.00 0.00 206 0.00 11.50
Sub-Total 29800  351.85 208 0.00 1.30
10. Himachal Pradesh Sub-Total 556.45 801.03
1A 0.00 11.00 14. Kerala
22 0.00 106.69 17 0.00 451.00
47 53.80 338.00
Sub-Total 0.00 117.69
11. Jammu and Kashmir Sub-Total 53.60 789.00
1A 17.90 . 482.57 15. Madhya Pradesh
3 109.00 166.80
Sub-Total 17.90 48257
7 3.00 105.83
12. Jharkhand '
12 21.00 297.00
2 184.69 7.06
25 15.00 50.00
33 0.00 265.00 X
25, 76  25.00 138.00
Sub-Total 184.69 272.06 26 0.00 275.70
13. Karnataka 59 0.00 169.00
4 51925 15287 69 0.00 13.00
4A 0.00 84.00 75 300 _ 168,80
4 (MKB) 220 1.60 75.3 0.00 42.00
7 33.00 71.36 86 Extn.  6.00, 40.00
13 0.00 194.00 Sub-Total 182.00  1465.83
2 T
13, 17, 48 0.00 37.00 16. Maharashtra
17 0.00 89.00 3 147.80 190.00
48 0.00 154.00 4 427.55 0.00
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1 2 3 4 5 1 2 3 4 5
4B, 4 30.00 0.00 21. Orissa
5 277.35. 113.05
6 32.30 263.06
5A 48.64 28.36
7 34.80 235.20
6 0.84 88.00
8 121.40 0.00
60 53.41 0.00
9 26.00 170.00
‘ 200 0.00 137.00
50 7.25 0.00
203 3.00 59.00
69 250 0.00 215 0.60 269.00
- -Sub-Total 82060 85826 Sub-Total 38384  694.41
17. Manipur 22. Pondicherry
57 )
39 2.00 116.50 66 3.5 0.00
150 11.00 0.00 Sub-Total 3.57 0.00
Sub-Total 189 13.00 116.50 23. Punjsb
1 175.10 106.22
18. Meghalaya 1-A 21.77 73.00
40 0.00 62.00 10 5.56 0.00
44 0.00 136.00 15 13.08" 106.00
Sub-Total 0.00 198.00 21 0.00 72.90
21,22  15.00 15.00
19. Mizoram
22 5.77 2.00
54 0.00 95.00
64 14.56 3.90
Sub-Total 0.00 95.00
84A 5.37 0.00
20. Nagatand 70 1.62 0.00
39 0.00 28.00 95 2293 0.00
Sub-Total 0.00 28.00 Sub-Total 280.76 379.02
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1 2 3 4 5 1 2 3 4 5
24. Rajasthan 45 93.00 292.27
3 20.00 9.00 45,4 and 15.20 16.80
8  319.10 82.00 5
11 78.80 225.25 45 Ext. 0.00 73.00
1A 250 0.00 458 900  244.00
12 26.70 328.00 46 145.00 0.00
14 0.00 288.00 47 0.00 254.04
15 18.00 0.00 478 0.00 0.00
65 11.10 0.00 49 0.00 186.00
76 225.68 322.90 66 0.00 208.61
76, 14"  0.00 43.00 67 0.00 369.10
79 171.87 0.00 .68 0.00 136.36
79, 76 0.00 30.00 205 0.00 81.50
79A 36.23 0.00 205, 4and  0.00 4.00
45
89 4.00 0.00
207 0.00 0.00
112 35.00 0.00
208 0.00° 0.00
114 5.00 0.00
210 0.00 200.00
: 11C 53.50 0.00
219 0.00 0.00
Sub-Total 1007.48  1328.15
220 0.00 57.00
'25. Tamil Nadu _
Sub-Total 57627  2617.16
4 92.60 0.00
5 41.80 0.00 26. Tripura

7 179.67 447.28 44 0.00 195.00

7A 0.00 47.20 Sub-Total 0.00 195.00
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1 2 3 4 5 1 2 3 4 5
27. Uttar Pradesh 03 1.00 0.00
2 70154 52.95 119 1.00 0.00
2,3 0.00 32.80 Sub-Total 94921  1773.81
2, 25 0.00 92.80
27. Uttrakhand
3 23.00 0.00
' 58.72 0.00 56.00
1 0.00 24.75
72 3.24 71.33
24 6176 41225
72-A 0.00 3.30
‘24-A 1079 0.00 ‘
74 2.00 0.00
25 5312  313.60
87 2.00 0.00
25 26  0.00 49.70
%76 000 20.00 Sub-Total 724 13083
26 0.00 87.30  28. West Bengal
27 6.00 0.00 2 21546 0.00
& 28 0.40 438.11 8 115.33 1.25
29 0.31 1.00 31 46.85 51.00
56 1.35 0.00 31and 000  201.00
56A and B 10.00 12.85 e .
s 2460 76.00 31C 0.00 32.00
58,72 0.0 21.00 34 000"  434.00
73 8.40 0.00 36 0.00 60.00
75 0.00 11.50 41 0.00 '53.00
75.E 3.00 1000 60 65.86 0.00
86 3.0 4.00 Sub-Total 44350 83225
91 2089 12020 Total 8699.55 18830.89
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Annexurelil
Allocation and Expenditure of funds for the development of National Highways during the last 3 years.
2004-05 2005-06 2006-07
Sk State/UTs Allocation Expenditure Allocation Expenditure Allocation Expenditure
No. (Rs. in Crore) (Rs.in Crore) (Rs. in Crore) (Rs.in Crore) (Rs. in Crore) (Rs. in Crore)
1 2 3 4 5 6 7 .8
1. Andhra Pradesh * 90.00 89.86 70.00 l69.65 58.41 58.40
2. Arunachal Pradesh 6.00 5.91 6.00 6.00 8.30 '8.00
3. Assam 78.00 78.00 58.00 58.00 77.25 76.94
4. Bihar 66.07 47.11 65.00 64.92 97.20 97.20
5. Chandigarh 1.00 1.00 1.00 0.89 1.00 0.97
s.' Chhattisgarh 35.00 34.89 49.85 49.34 37.00 36.75
7. Delhi 4.00 3.95 1.00 0.51 3.00 1.50
8. Goa 5.00 5.00 6.00 6.00 2.95 2.64
9. Gujarat 60.00 53.64 94.50 94.50 60.00 60.00
10. Haryana 46.00 37.87 5§7.42 57.42 64.00 64.00
11. Himachal Pradesh 45.00 40.48 39.00 . 39.00 ”1.39.50 39.44
12. Jammu and Kashmir 0.22 0.21 0.00 0.00 0.00 0.00
13. Jharkhand 35.00 "14.04 40.00 39.97 34.86 34.86
14. Kamnataka 7§;91 76.80 84.00 84.00 85.00 84.90
15. Kerala 60.00 58.38 65.00 65.99 §5.00 54.96
16. Madhya Pradesh 83.00 82.86 74.07 73.61 84.09 82.93
17. Maharashtra 70.00 65.64 112.00 11193 148.75 148.75
;8. Manipur 14.00 13.78 20.00 20.00 - 14.65 14.65
19. Meghalaya 28.00 28.26 24.00 24.18 24.50 20.00
20. Mizoram 25.00 24.91 15.75 _ 15.?5 15.53 13.50
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1 2 ' 3 a 5 6 7 8
21 Nagilancl 16.00 16.00 1125 11.25 11.82 9.00
22 Orissa 72.75 72.33 66.00 65.77 72.00 71.99
23 Pondicherry 2.13 2.13 2.65 2.64 5.00 5.00
24 Punjab §3.00 50.72 62.50 62.50 72.00 72.00
25 Rajasthan 60.00 46.45 83.00 83.00 75.00 74.29
26 Tamil Nadu . 85.00 65.31 86.00 81.80 82.00 80.95
27 Uttarakhand 27.00 26.48 40.00 40.00 52.75 52.43
28 Uttar Pradesh 172.00 171.99 186.00 185.97 91.40 91.33
29 West Bengal 70.00 71.90 66.00 65.75 47.00 46.56
30 National Highway 3848.00 6301.00 7019.74 6305.56 8662.15 8917.22

Authority of India |

(NHAl*

Total 5234.08 7587.00 8495.73 7775.90 10082.11 10321.16

‘Statewise allocation are not made for NHAI.

SHRI VIUAY BAHUGUNA : Hon. Speaker, Sir, the
Himalayan States in general and the State of Uttarakhand
in particular have got tremendous potenfial in the field of
tourism, floriculture and horticulture. In this context | would
like to ask the hon. Minister whether there is any proposal
under consideration for the construction of a Himalayan
Highway connecting the States of Jammu and Kashmir,
Himachal Pradesh and Uttarakhand.

SHRI K.H. MUNIYAPPA : Mr. Speaker, Sir, the Govern-
ment of India has 66,590 km of National Highways.

MR. SPEAKER : That is already there in the reply.

SHRI K.H. MUNIYAPPA : We have plan to deveiop
50,000 km of National Highways by 2015 by investing
Rs.2,40,000 crore. Until work on the declared National

Highways is completed there is no necessity to take up
new highway projects.

MR. SPEAKER : That is quite proper.

SHRI VIJAY BAHUGUNA : Sir, in the reply the hon.
Minister has said that due to the constraint of resources
the declaration of national highways is of low priority. That
being so | would like to know from the hon.“Minister
whether he is considering increasing the fund allocation
to the hill States for maintenance and widening of the
existing highways.

SHRI K.H. MUNIYAPPA : Mr. Speaker, Sir, | would like
to inform the hon. Member that priority will be given to hilly
States wherever it is necessary. We have already planned
to develop hill roads on priority. We have planned to
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complete the existing highways in the hill areas and then
onlv take up new highways. We will provide assistance
for the hill roads. '

[Translation]

SHRI SANTOSH GANGWAR : As the hon. Minister has
stated in reply to the Question No. 185 just now that a
huge sum is required for the development of the national
highways. In addition to this, he has stated that on an
average the cost of construction of four laning of highways
is atleast eight to ten crore rupees per kilometre. The
Govemment had spent Rs. 5234 crore on national
highways in 2004-05.

Similarty, the Government spent Rs. 1082 crore in
2006-07 i.e. it spent almost double amount in three years
but unfortunately while Rs. 172 crore were spent in Uttar
Pradesh in 2004 and 2005 only Rs. 91 crore were spent
in 2006-07. Uttar Pradesh is a large State and you have
proposed four laning of 1772 kilometres of national
highways which will need rupees one lac crore as the hon.
Minister had replied. Several national highways and
pfoposals for four laning of several highways, particularty
between Delhi and Lucknow is pending for nearly ten
years. | would like to know if any time limit can be fixed
for completion of four laning of Lucknow-Delhi national
highway which is pending since 1997-98 and which needs
overbridges 3-4 places, A demand for this has been made
many times earlier? Could more funds be allocated for
Uttar Pradesh, as it is a large State?

[English]

MR. SPEAKER : We should have brief and specific

questions.

SHRI T.R. BAALU : As far as four-laning of National
Highways is concemed, there are seven programmes —
the Golden Quadrilateral project, about which my friend is
aware of; the National Highways Development Programme;
the East-West Corridor; four-laning of 12,109 kms.; six-
laning of 6,500 kms.; the Expressway of 1,000 kms.; the
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Grade Separator, ROB and so many other projects are
there. As far as Lucknow-Delhi is concemed, it is receiving
particular attention of the Ministry. Definitely we ‘would
complete it in time.

[Translation]

SHRI MAHAVIR BHAGORA : Mr. Speaker, Sir, through
you, | would like to tell the hon. Minister that according
to the figures given by him for the three years, total
allocation was Rs. 5234 crore in 2004-05 but expenditurg
was Rs. 7587 crore. | want to know from where did he
bring the rest of Rs.2352 crore? Wherefrom this money
was spent when it was not even allocated? This has to
be understood.

[Engish]

MR. SPEAKER : How did you spend money when you
did not have. That is what he is asking.

SHRI T.R. BAALU : We cannot stop some of the on-
going projects mid-way. We have to spend money to
complete those projects.

MR. SPEAKER: From here to there.

Are you sorry for yesterday, Shri Kiren Rijiju?
SHRI KIREN RWIJU : Yes, Sir.

MR. SPEAKER : All right. | will call you.

SHRI KIREN RIJIJU : Thank you, Sir. First of all, |
congratulate the hon. Minister for starting SARDP for North-
East. That is very ambitious but we need to keeps our
spirits up. But my question is that because he has started
his answer with a negative note that due to constraints
of resources, declaration of national highway is a low
priority. Hon. Prime Minister had stated earlier that for
building the infrastructure, resources will not be a
problem. Now, there is a contradiction in the statement
of the Minister with the policy stated by the hon. Prime
Minister.
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You did not answer to the question of Shri Bahuguna.
. .(Interruptions)

MR. SPEAKER : Put your own question.

SHRI KIREN RIJIJU : Are you not going to declare any
road as National Highways? What about those strategi-
cally important roads in the borders areas of Himalayan
region. Can you have a specific programme for the
Himalayan region or do you contemplate to declare some
of the roads as National Highways?

SHRI T.R. BAALU : North-East is the soul and heart
of our hon. Prime Minister and the Govemment of India.
Under the leadership of Dr. Manmohan Singh, we are
definitely considering the North-East. as a priority area. |
never said that there is constraint of funds as far as North-
East is concemed. | never said that. It is not like that. Some
of the priorities .are there. in that particular priority, North-
East is given the first priority. .

. More than 8,700 kms. of stretch has been identified
by the UPA Government. in some places, there will be two-
lane roads; wherever the PCU of the total number of unit
that plies is less, definitely we will go for two-lane roads.
When the number of units is more than 15,000 - car or
trucks, etc. — that is plying in a particular area, definitely
we will be doing it as four-lane roads.’

The North East is receiving a lot of attention as far
as the UPA Govemnment is concemed; whatever may be
the programme, this is going to be done by the UPA
Government.and by Dr. Manmohan Singh alone and not
by anybody else.

MR. SPEAKER : Shri Sonowal, another Member from
the North-East.

. SHRI SARBANANDA SONOWAL : Sir, through you, |
would like to know from the hon. Minister regarding the
proposed four-lane road construction from Dibrugarh to
Jairampur and to Steelwel Road. In this connection, what
is the progress that has been made so far? | want to know
specifically from him.
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SHRI T.R. BAALU : Steelwel Road is the most
important road connecting the rest of India. It is in
progiess; definitely it will be completed in time.

MR. SPEAKER : Shri Khagen Das, yet another
Member from the North East.

SHRI KHAGEN DAS : Sir, the hon. Minister is aware
of this. Tripura is connected with the rest of the country
by the one and only National Highway No. 44. During the
rainy season, the road becomes inundated; landslide
creates road blockade, resulting in total suspension of
traffic for months together. Consequently, the movement
of food grains and other essential commodities remain
totally stopped. There is no proposal to declare any stretch
of road as a National Highway in the North-Eastern States.
The people of Tripura have been agitating for long for an
altemnative National Highway from Kukital in Assam to
Subroom in Tripura. May | know from the hon. Minister
whether the Govemment will consider declaring this
stretich of road as a National Highway?

SHRI T.R. BAALU : Declaration of National Highways
is not the only thing which can develop a particular stretch
of road. As far as the North East is concemed, a special
programme has already been launched and more than
almost 9,000 kms. and this particular stretch of that road
forms a part of this programme. it need not necessarily
be declared as a National Highway.

SHRI KHAGEN DAS : Sir, | specifically asked a
question whether he would consider declaring that stretch
of that road as a National Highway. The hon. Minister
knows that very well.

MR. SPEAKER : Yes, he asked about Tripura.

SHRI T.R. BAALU : In that particular stretch of road
on the. National Highway 44, the ombankq\em was not
property laid previously. in the new construction, we have
to have a proper embankment so that it will not be eroded
during inundation. Moreover, the sub-soil has to be
identified — what sort of data is there in the subsoil areas,
by borehole details and other things. Now, with proper type
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of engineering, we will construct a particular road without
having any further damags. But announcing a particular
stretch as a National Highway is not the only thing which
will help solve the issue.

MR. SPEAKER : | think, Tamil Nadu deserves a
supplementary. Shri Krishnaswamy.

SHRI A. KRISHNASWAMY : | would like to know from
the hon. Minister, about the proposal to construct a road
connecting Delhi-Hyderabad-Bangalore-Kanyakumari. It
was stated that these are being made as four-lane roads
and six-lane roads. Would the hon. Minister come out with
the details of these in{portant National Highway connect-
ing two major Metros in the South?

MR. SPEAKER : No details can be made available
now
SHRI T.R. BAALU : Is it Delhi-Hyderabad?

SHRI A. KRISHNASWAMY : Delhi-Hyderabad-Banga-
Iqie-Kanyakumari.

SHRI T.R. BAALU : Sir, it is a corridor road on National
Highway No. 7. This particular road is almost nearing
completion. It will be completed within a year. The hon.
Member can wait for some time.

MR. SPEAKER : For the safety of the Speaker, Bihar
needs attention.

(Interruptions)

MR. SPEAKER : These are matters fit for a fuller
discussion provided: hon. Members are little more
concermned. Members' concern will be responded by the
Chair.

(Interruptions) .
[Translation]

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, through
you | want to tell the hon. Minister that the Central
Govermnment is biased in giving funds to the States for
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maintenance and upkeep of old national highways. This
question is not related to the main question but is about
the construction of new national highways. |, therefore,
want to ask the question related to that only i.e. what are
the norms for taking decision, by the Govemment for
construction of new national highways? Is the decision is
taken on the basis of State Government's recommenda-
tions or the survey conducted by the Central Government
or on some recommendation or on the importance of the
roads? If the decision is taken on the basis of the
importance of the roads then | want to know whether the
Guwahati to Gorakhpur N.H. via Gopalganj and the road

‘connecting the Chhapra - Hajipur — Ghajipur National

Highway known as Link National Highway. . . .(/nterrup-
tions)

[English]

MR. SPEAKER : There will be no time left for the
Minister's reply.

(Interruptions)
[Translation]

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, it is yet
to be named. Would you like to include the N.H. between
Mohammedpur to Chhapra via Masrakh and Gaura which
is just 60 kms. long and connects two States and which
will shorten the distance between the N.H. substantially
in the N.H. Link.

[English]

MR. SPEAKER : Your question must be brief and
specific.

SHRI T.R. BAALU : In February 2004 about 7457 kms.
of road has been identified and declared as National
Highways. During the UPA regime 1551 kms. of the road
has been declared as National Highways. Declaring
National Highways is not any solution for the improvement
of any road. You will be surprised to know even the paddy
field has been declared as National Highways.
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MR. SPEAKER : Or probably National Highways has
now become a paddy field.

(Interruptions)

SHRI T.R. BAALU : People could not find even the
alignment of the particular road near the Kosi bridge.
These things have already been taken. Things which were
not comect, we are comecting them. This particular
question regarding the triteria which my friend has asked,
| will pass on the information to him. There are about 11

criteria.

MR. SPEAKER : You may pass on the information to
him.

[Transiation]
TB Control

*186. PROF. VIJAY KUMAR -MALHOTRA : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state :

(a) TB-related Millenium Development Goals;

(b) the impact of the 'new Stop TB Strategy' taken
up for implementation in 2006;

(c) the mechanism available to test the quality of
anti TB medicines being supplied to the patients; and

(d) the total number of patients who have not
completed their full treatment in 2006 and the special
efforts made on this front as these persons constitute the
potential to spread the disease further?

[English]

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMAN! RAMADOSS) : (a) to (d) A statement is
laid on the Table of the House.

Statement

The Millennium Development Goal related to Tuber-
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culosis control is to halt and begin to reverse the incidence
of TB by 2015. The indicators are as follows:

- Indicator 23: between 1990 and 2015 to halve
prevalence of TB disease and deaths due to
B

- Indicator 24: to detect 70% of new infectious
cases and to successfully treat 85% of detected
sputum positive patients

The WHO recommended TB Control strategy, better
known as DOTS, is being implemented in the entire
country. The WHO recommended ‘New STOP TB Strategy'
launched in 2006, in addition to pursuing quality DOTS,
seeks to place further emphasis on the steps to be taken
to address drug resistant TB; TB-HIV coordination issues
and involvement of other sectors in the programme. The
RNTCP is already addressing these issues. The country
has been consistently achieving the target of 85%
treatment success of new sputum positive patients put on
treatment for the past several years. It is also detecting
70% of the new estimated infectious cases. it is estimated
that the deaths due to TB have declined to less than 5%.
The number of deaths has been brought down from 5 lakh
annually in 1890 to 3,70,000 currently. Recent studies
conducted by Tuberculosis Research Centre, Chennai,
suggest that there has been a 12% annual decline in the
prevalence of TB. Therefore, there has boen. a substantial
reduction in the deaths due to TB and prevalence of TB
disease which suggests that the programme is likely to
achieve the aforesaid targets.

Anti-TB drugs are procured through intemational
Competitive Bidding mechanism. All batches of drugs are
inspected prior to dispatch at the premises of the
suppliers. Random samples are selected by central and
State level drug inspectors from the medical store depots
for testing. RNTCP has contracted an independent
laboratory approved by regulatory authority, through which
the quality of RNTCP drugs is monitored. In addition.
Central and State Drug Inspectors also pick samples
randomly on receipt of specific complaints.
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Approximately 6.5% of the 14 lakh cases put on
treatment. have defaulted in 2006. Although a certain
percentage of TB patients is always likely to defautt, the
programme recognizes this challenge and is taking
adequate steps to reduce the same. Due stress is laid
on address verification prior to commencement of
treatment for all cases of TB. TB patients and their family
members are counseled on all aspects of treatment and
follow-up, The programme has involved NGOs, Self Help
groups, panchayats and other community leaders for
reducing default and strengthening default retrieval. To
address the issue of migration which is a leading cause
of default, strategies like referral and feed back along with
strengthened supervision and monitoring are being
implemented at the district and State level. The programme
is committed to provide patient friendly DOT services and
improve access by providing flexi-time DOT.

[Translation]

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir,
hon. Minister has said that 3,70,000 persons die of TB
every year in the world over. A large number, out of the
total ‘number of people dying of TB in the world are from
India. Is it true that the medicines distributed by the
Government are having little effect and TB patients are
becoming incurable. What are the measures being taken
byb the Government to reduce the number of people dying
of T.B.?

[English]

DR. ANBUMANI RAMADOQOSS : Sir, as clearly mentioned
in the answer the quality of drugs is being monitored
frequently by various organisations both national and
international organisations. Definitely, there is not even
one per cent truth in saying that the quality of drugs is
not according to the standards. The revised National
Control Programme of TB is one of the best performing
programmes of the Health Ministry. We have been getting
a lot of appreciation both nationally. and internationally. The
WHO has said that this is an inspirational success story
from India and has also said that this is the largest and
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the fastest expanding programme in the world in the public
health sector. WHO has even given us a Caution Award
in 2007 for this programme. In fact, the entire country is
covered under this programme. There have been a lot of
activities. | could say, Sir, the death rate which was 29 per
cent has come down to four per cent. In fact, the success
rate was 25 per cent and it has gone to 86 per cent. The
detection rate is about 70-71 per cent. Giobally it is 70
per cent and we have reached 71 per cent. So, we are
achieving more. This is an expanding programme where
the entire country is covered. | am sure the hon. Member
will appreciate the efforts this Government is taking.

[Translation]

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, |
had asked whether it is true that many patients undergoing
treatment are becoming incurable and medicines are not
working on them and their immunity is going down, fo
which hon. Minister did not give a reply. Have some new
medicine been developed in India for that or some action
is being taken in this regard? Why the government is not

taking it seriously?
12.00 hrs.
{English]

DR. ANBUMANI RAMADOSS : Sir, the hon. Member
says that some patients have been given treatment but
it is not effective. There are two types of resistance in
patients. One is the primary resistance where literally three
per cent people of the country who are taking this drug
have primary resistance where they are primarily resistant
to the first line drugs. Some of the patients who
discontinue the drug, they have secondary type of
resistance. Nearly 12 to 16 per cent of the patients havé
secondary type of resistance. For secondary resistance,
we have second line of drugs and also what we call Multi-
Drug Resistance Therapy in which we are spending nearly
Rs. 1.20 lakh for one patient whereas for primary patients
who require first line drugs, we spend Rs. 500 per month
for six months and we have to treat them for 24 months.
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We are rolling this out in Maharashtra and Gujarat in the
first phase. There would be nearly 24 centres in this
country which are going to have these DOTS plus, i.e.
Multi-Drug Resistance Therapy for tubercolosis. So, we
are addressing the concems of the hon. Members.

WRITTEN ANSWERS TO QUESTIONS
[Translation]

Corporate Social Responsibility of
Government Coal Companies

*187.SHRI TEK LAL MAHTO :
MINISTER be pleased to state :

Wwill the PRIME

(a) whether the water level has gone down in
various coal mining areas in the country due to coal
mining activities that has affected the supply of drinking
water to the people in those areas;

(b) if so, the details thereof;

() whether the coal companies of the Union
Government have taken any steps as a part of their
corporate social responsibility to provide this facility to the
affected people;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL
(DR. DASARI NARAYAN RAO) : (a) and (b) During the
course of mining the water table in and around a coal
mine gets affected but the same gets recharged during
the monsoon period and as a result the drinking water
sources in such areas are not adversely affected. Various
studies conducted for assessing the impact of mining on
water levels revealed that underground mining operations
do not affect the top water table from where normally the
local people draw the water. The studies also proved that
impact of opencast mining on ground water level is only
a temporary phenomenon.
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(¢) Yes, Sir.

(d) Under community and peripheral development
activities of national coal companies, provision of drinking
water to the local people is one of the prime activities.
This is being done by means of installation of hand
pumps, tube wells and through pipelines/mobile tankers
etc.. Further, water pumped out from the mines is being
treated in water treatment plants and supplied for use of
local population wherever it is feasible.

Apart from the above, recharging of ground water table
is being facilitated through large scale plantation in the
overburden dumps, colonies, sites of rehabilitation and
adjoining villages. Construction of check dams along the
course of water streams is also being done for harvesting
rain water.

(e) Does not arise in view of the answer to the point
(c) above.

{English]
Discharge of industrial Waste into Rivers

*188. SHRI K. SUBBARAYAN :
MINISTER be pleased to state :

will the PRIME

(a) the quantity of industrial waste discharged into
the rivers Ganga and Yamuna; and

(b) the measures taken by the Government to check
untreated discharge of industrial waste into the rivers?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT 'AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) According to the Central Pollution Control
Board (CPCB), an estimated quantum of 365 million litre
and 149 million litre of Industrial wastes are discharged
everyday in Ganga and Yamuna rivers respectively by the
Grossly Polluting Industries.

(b) The measures taken by the Govermnment to
check the industrial poflution into the rivers inciude the
following:
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()  Notification of Industry specific standards, pro-
moting setting up of Effluent Treatment Plants
(ETPs) by industrial units, encouraging waste
minimization through adoption of clean technol-
ogy, recycling and re-use of treated effluent,
conducting regular environmental monitoring
and surveillance through the CPCB, State
Poliution Control Boards (SPCBs) and Pollution
Control Committees (PCCs).

(i) Stipulation of conditions for poliution control,
mitigation and monitoring for the industrial
projects requiring environmental clearance.

(iii) Identification of Grossly Polluting Industries
discharging into rivers by the concemed SPCBs
and PCCs and ensuring compliance of pre-
scribed effluent discharge standards. Action is
taken against the defaulting units as per the
provisions of the Water (Prevention and Control
of Pollution) Act, 1974 and the Environment
(Protection) Act, 1986.

(iv) Undertaking centrally sponsored scheme with
financial assistance for enabling the small
scale industries (SSl) to set-up new Common
Effluent Treatment Plant (CETP) for their wastes
and upgrading the existing ones.

(v} Adoption of the Charter on Corporate Respon-
sibility for Environmental Protection (CREP) for
17 categories of polluting industries and its
implementation through various task forces.

(v Strengthening capacity of National and State
Level Institutions for effective environmental
regulation, improved enforcement for pollution
prevention and improved industrial compliance.

Pre-import inspection of Vaccines

*189 CH. MUNAWAR HASSAN : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :
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(a) whether his Ministry has prescribed any pre-
import tests for importing various vaccines from abroad;

(b) if so, the details thereof;

(c) whether any violation of this prescription has
come to the notice of the Union Government; and

(d) if so, the details thereof and the action taken

thereon?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (d) Quality control of
import of vaccines is regulated under the Drugs and
Cosmetics Act, 1940, and rules made thereunder. The
manufacturing facilities of the vaccine abroad as well as
individual vaccines are required to be registered under the
said rules prior to their import. The manufacturer is
required to provide information in Drug master file
contaihing details of manufacture and testing procedures
followed by him as pre requisite to ensure that vaccine
from qualified manufacturer is permitted to be imported
into the country. Each batch of the imported vaccine is
required to be accompanied with the test report and batch
release certificate duly signed and authenticated by th?
manufacturer and National Regulatory Authority of thal
country. The protocols of test of each batch of the imported
vaccine are examined by the National Control Laboratory
i.e. Central Drugs Laboratory, Kasauli, before it is released
for. marketing in the country. However, import of small
quantities of vaccines for test and analysis purpose is
exempt from system of registration.

No violation of this prescription has come to the notice
of the Government.

International Conference on Poverty

*190. DR. M. JAGANNATH : Will the PRIME MINISTER
be pleased to state :

(a) whether a three-day Intemational Conference on
Poverty attended by National and Intemational experts was
recently held at Patna in July, 2007;
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(b) if so, the details of the issues discussed therein
and the outcome thereof;

(c) whether the Conference had conciuded that the
criteria/methodology applied by the Planning Commission
for determining the extent of poverty in this country are
deeply flawed;

(d) it so, the details thereof;

(e) whether the Government proposes to change
the criteria/methodology to determine the extent of poverty
in the light of the decisions of the aforesaid Conference;
and '

(H if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) to (f) Yes,
Sir. A three-day intemational conference on 'Revisiting the
Poverty Issue: Measurement, Identification and Eradica-
tion', was organized jointly by Institute for Human
Development, New Deihi, A. N. Sinha, Institute of Social
Studies and Asian Development Research institute, Patna,
during July 20-22, 2007 in Patna.

The conference discussed the issues relating to
measurement of potverty and idémiﬁoation of poor. A
consensus statement' circulated in the conference noted
the method of poverty estimation by the Planning
Commission and the” BPL (Below Poverty Line) census
conducted by the State Governments to identify the poor
households, and suggested their review.

The Planning Commission in December 2005
constituted an Expert Group to review the methodology for
estimation of poverty under the Chairmanship of Prof.
Suresh D. Tendulkar. The report of the group is awaited.

[Translation]
Air and Noise Pollution

“192. SHRI HEMLAL MURMU : Will the PRIME
MINISTER be pleased to state :
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(a) whether the Government has undertaken any
awareness campaign to check air and noise poliution in
the country;

(b) if so, the details of the works undertaken by the
Central Poliution Control Board and State Poliution Control
Board in each State in this regard;

(c) whether there has been a sharp rise in the
quantity of suspended particles of sulphur dioxide in the
air on the occasion of Deepawali, particularly in Delhi,
during this year;

(d) if so, the State-wise details thereof; and

{e) the measures taken by the Government to check
air and noise pollution in country?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) Yes, Sir.

(b) The State Pollution Control Boards (SPCBs)/
Poliution Control Committees (PCCs) are organising
mass-awareness programmes periodically through ban-
ners, posters, mobile exhibitions, print media etc. in
respect of prevention and control of air and noise poliution.
SPCBs and PCCs in the union territories were requested
by the Central Poliution Control Board (CPCB) to
undertake air and noise monitoring in their respective
areas during Deepawali 2007. In addition, monitoring of
air and noise pollution were also carried out directly by
CPCB in Delhi, Bangalore, Bhopal, Vadodara and
Lucknow.

(c) and (d) While the level of sulphur dioxide (S02)
during Deepawali 2007 when compared to Deepawall
2008 is uneven showing an Increase in some places and
decrease in -others, the general trend in the leveis of
suspended particulate matter (SPM) and respirable
suspended particulate matter (RSPM) in Dethi show an
increase. Under National Air Quality Monitoring Programme
(NAMP), monitoring of SO2, SPM and RSPM alongwith
other parameters i3 undertaken to ascertain ambient air
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quality. Suspended particles of sulphur dioxide are not
monitored under this programme.

(e) The measures taken to abate air and noise
poliution include:

- Standards for control of noise pollution from
various sources have been notified.

- Noise and emission standards for Diesel
Generator (DG) Sets have been notified.

- Ambient air quality standards have been
notified.

- Ambient noise quality standards have been
notified.

- Noise standards for fire crackers have been
notified.

- Testing of firecrackers for noise levels for
compliance of noise standards is undertaken by
CPCB for the last five years.

- Emission standards for various categories of
industries have been notified.

- Mass emission norms for the vehicles at the
manufacturing stage as well as for in-use
vehicles have been notified.

- Pollution under Control (PUC) Certificate Sys-
tem is in place for in-use vehicles.

- Unleaded petrol has been introduced through-
out country.

[English]

Revamping of National River Conservation
Programme

*193. SHRI N. JANARDHANA REDDY :
SHRI ASADUDDIN OWAISI :

Wil the PRIME MINISTER be pleased to state :
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(a) whether the Government proposes to revamp
the National River Conservation Programme; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) Conservation of rivers is a dynamic
activity with the ever increasing pollution load due to
increase in population. Review of the strategies of
conservation policy and identification of additional towns
and rivers is a continuous process. Water being a State
subject, it is the responsibility of State Governments to
create proper sewerage infrastructure to prevent poliution
from entering the rivers. Central Govemment only
supplements the efforts of the State Governments by
providing one time grant for capital works for identified
poliuted stretches. The National River Conservation Plan
is a major programme of the Government under which
poliution abatement works of major rivers in the country
are undertaken.

Preliminary meetings have been held for discussing
the revamping of the National River Conservation
Programme with concemed Ministries, independent ex-
perts in the field and Non Govermment Organizations
(NGOs). The proposals discussed to revamp the strategy
include among others, focusing on quantity of river waters
as much as on quality, redesigning institutional arrange-
ments at the national and State level, developing suitable
indicators for measurement of water quality, integration
with urban development Plans, social mobilization and
independent oversight.

National Afforestation and Eco-
Development Board

*194. DR. BABU RAO MEDIYAM : Will the PRIME
MINISTER be pleased to state :

(a) whether the National Afforestation and Eco
Development Board is involved in the development of
forest villages;

(b) if so, the details thereof, State-wise; and
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(c) the details of the existing schemes to provide
minimum facilities to the Scheduled Tribes dwelling in the
forest areas?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! S. REGUPATHY) :
(a) to (c) A specific scheme for development of forest
villages titled “Development of Forest Villages" is being
implemented by the Ministry of Tribal Affairs under the
Special Central Assistance (SCA) of the Tribal Sub Plan
(TSP). Under the scheme, funds are provided by the
Ministry of Tribal Affairs to the Tribal or Social Welfare
Department of States which in turn provides funds to the
Forest Development Agencies (FDAs). The scheme aims
to provide basic infrastructural facilities like approach
roads, drinking water, healthcare, minor imigation etc. and
support to the livelihood of the villagers. The National
Afforestation and Eco-Development Board (NAEB) does
not directly implement this scheme, it assists the Ministry
of Tribal Affairs in examination of the proposals received
from States under this scheme. The NAEB has also
issued guidelines in April 2004 to assist the formulation
of projects under the scheme.

As per information provided by the Ministry of Tribal
affairs, proposals covering 2388 forest villages/habitations
in 11 States have been approved and a total amount of
Rs. 45924.71 lakhs have been released during 2005-06
to 2007-08 (as on 15-11-2007) under the Development of
Forest Villages Scheme. The State wise details are given
in the enclosed Statement.

Statement
S State Total No. Total No. Total fund
No. of forest of forest released
villages villages 8o far
supported (Rs. in
lakhs)
1 2 3 4 5
1. Assam 499 475 5876.42
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1 2 3 4 5
2. Chhattisgarh 425 422 9554.37.
3. Guijarat 199 199 4007.00
4. Jharkhand 24 24 303.58
5. Meghalaya 23 23 390.71
6. Madhya Pradesh 893 867 19492.07
7. Mizoram 85 85 1710.00
8. Orissa 20 20 290.60
9. Tripura 62 62 930.00
10. Uttarakhand* 61 41 566.96
11. Uttar Pradesh 13 0 0.00
12. West Bengal 170 170 2803.00
Total 2474 2388 45924.71

*Forest Habitations
Standardisation of Ayurvedic Drugs
*195. SHRI G. KARUNAKARA REDDY : Will the

Minister of HEALTH AND FAMILY WELFARE be pleased to
state :

(a) whether.a major hurdie in the_wido acceptability
of ayurvedic drugs is the absence of standardization and
the lack of acceptable procedure to establish standards;

(b) if so, whether any step has been taken by the
Government to establish standards for ayurvedic drugs;

(c) If so, the details thereof; and

(d) .the action taken by the Govemment in this
regard? '

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (d) Yes, Sir,
Standardization of Ayurvedic and other traditional medicine
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compound drugs is more complex than standardization of
single or combination pharmaceutical drugs. Government
of India set up the Ayurvedic Pharmacopoeia Committee
for laying down pharmacoposeial standards. So far
pharmaceutical standards of 418 most widely used single
crude Ayurvedic drugs have been laid down. First Volume
of Pharmacopoeial Standards of 50 most commonly used
Ayurvedic compound drugs has also been published in
October, 2007. The science of standardization of botani-
cals is constantly evolving and the pharmacopoeial
monographs are accordingly revised from time to time.
The Ayurvedic Pharmacopoeia Committee is following
international norms for phammacopoeial monographs of
single and compound Ayurvedic drugs. Scientific work for
laying down Pharmacopoeial standards for another 200
most commonly used Ayurvedic formulations as well as
the work of preparation of pharmacbpoeial standards for
Ayurvedic plant based extracts has also been undertaken
by the Ayurvedic Pharmacopoeia Committee in collabora-
tion with laboratories of Department of AYUSH, Council of
Scientific and Industrial Research as well as other reputed

laboratories.
[Translation]
Integrated  Forest Protection Scheme

*196. SHRI SANJAY DHOTRE :
SHRI BAPU HARI CHAURE :

Wwill the PRIME MINISTER be pleased to state :

(a) the details of the norms for providing grants to
various States under the Integrated Forest Protection
Scheme (IFPS);

(b) whether the Government is contemplating to
allocate grants on the basis of the proportion of forest land
" in a State under the IFPS;

(c) if so, the details thereof, and

(d) the time by -when this nomm is likely to be

.

adopted?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) :
(a) Integrated Forest Protection Scheme- (IFPS) was
initiated during Xth plan. This scheme provides financial
assistance to State/UT Govemments on sharing basis for
protection of existing forests. The financial assistance is
made available for forest fire control and management,
strengthening of infrastructure, preparation of working
plans and other protection related measures.

The allocation of funds to States/UTs is determined
by various factors; such as, availability of funds, demand
projected by States, past performance in terms of
utilization of funds, etc.

(b) There is no such proposal.
(c) and (d) Does not arise.
[English]
Eco-City Project

*197. SHRI KINJARAPU YERRANNAIDU : Will the
PRIME MINISTER be pleased to State :

(a) the status of the 'Eco-City Project' taken up by
the Central Poliution Control Board for demonstrating
verifiable environmental improvement in the core area of
some selected towns;

(b) whether the Govemment proposes to include
some more places in the country under this project;

(c) it so, the details thereof, State-wise; and

(d) the action taken by the Govemment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) The Central Poliution Control Board(CPCB)
has undertaken six towns for the 'Eco-city Programme’,
namely, Kottayam, Tirupati, Ujjain, Puri, Thanjavur and
Vrindavan. The main objective of the Programme is to
demonstrate visible change in the environment around the
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core-area in the selected towns. The status of environmen-
tal improvement schemes -undertaken in these towns on
50:50 sharing basis is as under— -

(i) Tirupati: The Eco-city Project in Tirupati aims to
bring environmental improvement around
Govinda Raja Swami Temple, which is the core
area of the town. The activities sanctioned under
the Pfogramme cover storm water drains,
connecting water pipeline from Konneru to
Narshimha Tirtha, cleaning/de-siiting of drains
in the core area. The works sanctioned are in
an advanced stage of completion.

(ii)  Puri: Eco-city development in Puri is around the
Jagannath Temple for undertaking improvement
of drinking water at Lioﬁ's gate, improvement of
public toilet near 'Narendra tank' and construc-
tion of cement concrete drains with cover slabs
along the roads around the Lord Jagannath
Temple. The feasibility study for undertaking the
works has been completed and the Detailed
Project Report (DPR) is under formulation.

(iii) Vrindavan: The Eco-city Programme aims at
- improvement of the core-zone of Vrindavan,
where improvement of 2 kms stretch from
Kaliadaha Ghat to Kesi Ghat on 'Parikrama Path'
and improvement of Banke Bihari Temple
surroundings have heen sanctioned. For imple-
mentation of the above activities, the Vrindavan
Municipality is to identify funding agencies to
meet their financial contribution.

(v) Uijjain: The work includes improvement of the
area around Mahakal Temple and the cleaning
of Rudra Sagar lake. The activity of excavation
and embankment of Rudra Sagar has been
sanctioned. In addition, traffic and transporta-
tion, road improvement, sewage and drainage,
laying of the water-supply line for Rudra Sagar,
underground electric cabling and plantation and
landscaping are to be taken up.
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(v Kottayam: The works under the Programme
include rejuvenation of Mudar river and renova-
tion of Kacherikadavu Boat Jetty Canal and the
same are in an advanced stage of completion.

(b) There is no proposal for inclusion of more
places under the Programme at present.

(c) and (d) Does not arise.
Setting Up of Blood Storage Centres

*198. SHRI ABU AYES MONDAL : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Government has any proposal to
set up blood storage centres at block level health centres
to reduce the maternal mortality rate in the country;

(b) if so, the details thereof; and

(c) the action taken by the Govemment in this
regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMAN!I RAMADOSS) : (a) to (c) Yes, Sir. The
Government of India is supporting the State Govemnments
by providing essential equipment and mobile vans for
transportation of blood, training personnel and financial
assistance to establish 3 blood storage centres at block
level CHCs to reduce maternal mortality rate in the country.

[Translation]
Funds to Panchayats

*199. DR. DHIRENDRA AGARWAL :
SHRI HARIKEWAL PRASAD :

Will the Minister of PANCHAYATI RAJ be pleased to
state :

(a) the basis for allocation of funds to the village
panchayats;

(b) whether any talks have been held with the State
Governments in this regard; and
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(c) if so, the outcome thereof?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER OF
YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR) : (a) There is no uniformity in State
Govemnments implementing Panchayati Raj and hence no
universal basis for the allocation of funds to village
panchayats. Panchayati Raj is a State subject.

(b) and (c) Yes, Sir. The performance of elected rural
bodies all these years has been constrained by a crunch
of resources. Panchayats can perform effectively only if
there is an appropriate devolution of adequate untied
funds to enable them to deliver on their assigned public
responsibilities. The *sound finances” of the Panchayats
is a Constitutional obligation enjoined on the, States by
Atticle 2431. State Finance Commissions are specifically
charged with preparing recommendations to ensure this.
The Ministry of Panchayati Raj has been repeatediy urging

» State Governments to scientifically organise the devolution
to Panchayats of the Functions, Finances and Function-

'aries on the basis of detailed Activity Maps so that the

devolution of functions is matched by the devolution of
finances on the same pattern and supported in turn by
the devolution of functionaries. The Minister of Panchayati
Raj has thus far concluded 22 Memoranda of Understand-
ing (Joint Statements of Conclusions) with Chief Ministers
of States and Union Territories concemed.

Typically, finances flow to Panchayats from the Central
Government and agencies authorized by Central Govern-
ment (Finance Commissions, for instance), State Govern-
ments and agencies authorized by State Govemments
(State Finance Commissions, for instance) and through
the mobilization of own revenues. The Ministry of
Panchayati Raj has been continually in dialogue with the
Union Govemment's Ministers, State Govemments and
agencies over the devolution of finances to the three tiers
of Panchayati Raj Institutions.

At the First Round Table Conference of the State
Ministers of Panchayati Raj convened-in Kolkata in July
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2004, consensus was reached that State Governments
would specify in their respective State Budgets the domain
of Panchayati Raj as this would clarify the devolution of
tied funds and untied funds. State Govemments were to
include a component on PRIs in their State Budget, and
this would be reflected in each sector. Consensus was
also reached during that meeting that State Governments
would encourage Panchayati Raj Institutions to mobilize
their own resources. It was also agreed that the basis of
allocation of funds to village panchayats ought to be
guided by the principle of subsidiarity which says that any
task/activity that can be .assigned to a lower level need
not be assigned to any higher level.

The Committee of Secretaries constituted in 2005 has
had nine meetings so far with the Chief Secretaries of all
State Governments as well as with Secretaries of
Panchayati Raj Departments ‘of all State Governments
repeatedly urging each State Govermment to speedily
devolve functions, finances and functionaries to Panchayats.
The Council of Ministers of Panchayati Raj headed by the
Union Minister of Panchayati Raj, which has been
convened three times, has constantly urged State
Govemnments to expedite the devolution of functions,
finances and functionaries.

The Empowered Sub-Committee of the NDC, chaired
by the Minister of Panchayati Raj, has also repeatedly
addressed these issues and their directionS have been
communicated to State Govemments. Compliance re-

mains uneven.

During July 2007, Ministry of Panchayati Raj organized
a National Seminar on ‘“Panchayat Level Resource
Mobilization and Efficient Fiscal Transfer". State Govern-
ments as well as State Finance Commissions banicipated
in the deliberations and it was decided that State
Governments would assist the State Finance Commis-
sions on policy work to explore more appropnate tax and
non-tax revenue assignments to Panchayat Raj Institu-
tions such, that each level of Panchayat is assigned a
basket of at least one or two critical tax handles.
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[English] ,
Child Obesity

*200. SHRI M. RAJA MOHAN REDDY :
SHRI SUGRIB SINGH :

Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state :

(a) whether there is an alamming rise in the
incidence of child obesity, especially among the school
going children in the country and most of such children
also suffer from liver disorders;

(b) if so, whether the Govemnment proposes to
set up any ‘Committee to identify the reasons for the

same;
(c) if so, the details thereof; and

(d) the steps taken by the Govemment to check
obesity amongst children?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (d) According to
Indian Council of Medical Research (ICMR), the overall
cross sectional study suggests an increase in the
prevalence of obesity. A cross sectional study undertaken
in Delhi Schools showed that the prevalence rate of
overweight and obese children is 29% this is an increase
from previous studies which showed it as 16% (2002-04,
adolescents). The redsons attributed to the rising
prevalence of over-weight and obesity include reduced
level of physical activity/increase in sedentary life as also
increased consumption of calorie dense nutrient deficient
food items. Since creating awareness through information,
educational and communication is the main strategy to

tackie this issue, this component has been inoorpomedb

in the proposed National Programme for Control of
Diabetes and Cardiovascular Diseases (CVD). School
health programme, which would among others deal with
healthy life style, is also an integral part of National Rural
Health Mission.
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Time Schedule for Issue of Passports

1616.SHRI MOHD. TAHIR : Wil the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) whether any limit has been prescribed for
submitting applications and issue of fresh passports or
in cases of reissue/renewal of passports by the Passport
Offices under normal or Tatkal Scheme; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) and (b)
Under, normal category, time target for issue of fresh
passports is 30 days subject to receipt of clear Police
Verification Report and completion of all formalities. in Re-
issue cases, time target for issue of passports is 15 days
from the date of application subject to completion of aW
formalities. Under the *Tatkal Scheme®, passports are to
be issued within 7 days or within 14 days depending upon
the payment of prescribed fees and submission of
documents required under the Tatkal Scheme. The re-
issue of passports under the Tatkal scheme is within 3
working days on payment of prescribed fee and
submission of prescribed documents.

Questionnaire on NFHS

1617.SHR! RAKESH SINGH : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Questionnaire prepared for National
Health Survey have some objectionable Questions;

(b) - if so, the details thereof:

(c) the action taken by the Government in this
regard,

(d) whether the Government has taken any action
to prevent the re-occurrence of such incidents in future;
and
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(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMAN!I RAMADOSS) : (a) No, Sir.

: (b) to (e) The National Family Health Survey (NFHS-
£+ M) conducted in the year 2005-06 has collected
information on mortality, marriage and fertility, family
planning, maternal and child health, immunization of
children, treatment of nutritional status of children and
adult, prevalence of anemia among childre.1 and aduits,
knowledge, attitude and behaviour with regard to HIV/AIDS
and its prevalence as well as several emerging issues

such as perinatal mortality, male involvement in maternal
health care, adolescent reproductive health, higher risk
sexual behaviour, domestic violence and knowledge and
treatment seeking behaviour about tuberculosis and

malaria.

The questionnaire for the survey were designed and
prepared in consultation and wider discussions which
" included representative from the Central Ministries and
Depantments like M/o Women and Child Development,
M/o Statistics and Programme Implementation, Registrar
General of India, National AIDS Control Organization, State
: Governments, Donor Partners and experts in the field of
' demography, health etc. field work for the survey was

conducted by 18 Field organizations.

Decisions about policies and procedures including
design, methodology, questionnaire, contents etc for
NFHS-3 were reviewed by three project committees,
namely; (i) Steering Committee, . (i) Administrative and
Finance Management Committee and (i) Technical

4 Advisory Committee.

%‘ [English]

Setting Up of New Body for Promotion of Drugs

1618.SHRI S.K. KHARVENTHAN : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Union Government has any pro-
osal for setting up of new Body to streamline the
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manufacture, licensing, import, storage, promation and
use of drugs;

(b) if so, the details thereof;

(c) whether there is also a proposal to set up Zonal
Offices for such Body; ‘

(d) if so, the time by which the Body is likely to be

set up;

{e) whether there is lack of adequate staff in the
Drug Control Division;

(N if so, the action taken by the Govemment

thereon; and
(g) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) and (b) The Ministry of
Health and Family Welfare has introduced a Bill in the
Rajya Sabha for setting up of Central Drug Authority of
India to upgrade National Regulatory system for drugs and
cosmetics and providing technical vision and policy
direction in respect of quality of drugs m&ketM in the
country. The authority would have ten main divisions at
Head Quarter to discharge functions as envisaged under
the Drugs and Cosmetics Act, 1940. The centralization of
grant of manufacturing licenses is proposed to be done
in a phased manner.

(c) Yes, Sir

(d) The Central Drug Authority of India will come into
existence after the Drugs and Cosmetics Act, 1940 is
amended by the Parliament as proposed.

(e) Yes, Sir

() The infrastructure for regulating Drug Control
will be suitably augmented under the authority to
discharge functions assigned under the Drug and
Cosmetic Act for regulating quality of drugs marketed in
the country.
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(g) Does not arise.
{Transiation)
XDR and MDR form of 1.B.

1619.SHRI RAGHUVEER SINGH KOSHAL : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state :

(a) whether the XDR form of T.B. is fatal and
incurable and more dangerous than Multi Drug Resistant
T.B. (MDR, TB);

(b) if so, the details thereof;

(c) whether World Health Organisation has asked
to be vigilant in this regard;

(d) if so, the details thereof;

(e) the steps taken by the Govemnment for treatment
and control of both the types of TBs namely XDR and MDR,
T8; and

( i so. the details thersof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMAN!I RAMADOSS) : (a) and (b) Yes Sir. Muiti-
drug resistant tuberculosis (MDR-TB) is diseasé by an
isolate of M. tuberculosis resistant to at least isonlazid and
rffampicin. Extensively-drug resistant TB (XDR-TB) is a
sub-set of MDR-TB which is further resistant to at least
two more drugs which are second line drugs and is thus
virtually incurable. XDR TB was first described in March
2006 following a joint survey of laboratories by the WHO,
IUATLD, and CDC, Atlanta.

(c) and (d) Yes Sir, XDR-TB is a serious emarging
threat to public health and TB cuntrol, raising concems
of TB epidemics with severely resti cted treatment options
that could jeopardize progress made in TB control. To
combat this threat. WHO has recommended MDR-TB
prevention through sustained high duality DOTS imple-
mentation, improvement of laboratory capacity for diagno-
sis of MDR and XDR TB, prevention of emergence of XDR
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TB through effective treatment of MDR TB, and to address
indiscriminate use of second line anti-TB drugs.

() and (f) The Revised National TB Control
Programme (RNTCP) widely known as DOTS, a WHO
recommended strategy, is being implemented in the
country. The objective is to achieve cure rate of 85% of
new sputum positive cases and to detect at Teast 70%
of such cases.

The country has been consistently achieving the target
of 85% treatment success of new sputum positive patients
put on treatment for the past several years. It is also
detecting 70% of the new estimated infectious cases. It is
estimated that the deaths due to TB have declined to less
than 5%. The number of deaths has been brought down
from 5 lakh annually in 1990 to 3,70,000 currently. Recent
studies conducted by Tuberculosis Research Centre,
Chennai suggest that therg has been a 12% annual decline
in the prevalence of TB. Asperﬁnelaﬁastestimalos.ﬂprH
TB incidence in new cakes is less than 3%.

The programme is establishing a network of quality
assured accredited laboratories at least one in each large
State capable of undertaking culture and drug eensitivity
testing for diagnosis of MDR TB and treatment as per
DOTS Plus guidelines. MDR TB treatment has been
started in the States of Maharashtra and Gujarat and will
be extended to entire country in a phased manner by 2010.

[English]
Measures to save Leopards

1620.SHRI DALPAT SINGH PARSTE : Will the PRIME
MINISTER be pleased to state :

(a) the number of leopards at present, State-wise;

(b) the number of leopards deaths that have come
to the notice of Govenment during the year till date, State-
wise;

(c) whether some cases of skin seizure have come
to notice in various States of the country;
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{d) if so, the details thereof, State-wise; and

(e) the steps taken by the Government to save the
leopard, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! S. REGUPATHY) :
(a) As per the information available, the State-wise details
of the number of leopards present, are given in the
enclosed Statement-l. '

(b} Details of death of leopards that have come to
the notice of the Central Government during the current
year are given in the enclosed Statement-il.

(c) and (d) As per the information available, the State-
wise details of poaching/seizure incidents (including
sking) involving major species, namely, tiger, leopard,
elephant, rhino, star tortoise, bear, musk deer and otter
during the year 2003, 04 and 05 are given in the enclosed
Statement-ill.

(e) The measures taken by Government of India to
ensure protection of leopards, inter alia, include the

following:

1. Leopard has been included in the Schedule |
of the Wild Life (Protection) Act, 1972, thus
according them the highest degree of protection.

2. A network of National Parks and Wildlife
Sanctuaries has been set up across the country
to protect wildlife including leopards.

3. Wildlife Crime Control Bureau, with a network
of five Regional and three Sub Regional Offices,
has been set up to control wildlife crimes.

4. Financial support is being provided under the
Centrally Sponsored Schemes — Development
of National Parks and Sanctuaries, Project Tiger
and Project Elephant, ld State/lUT Govemments
for the conservation and development of wildlife
and its habitats.
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5 India is a signatory to the Convention on
Intemational Trade in Endangered Species of
Wild Fauna and Flora (CITES) that regulates
international trade in wildlife and its derivatives.

In addition, the State/UT Govemments have also taken
the following measures to protect wild animals including
leopards:

1. Development of wildlife habitat to increase the
population of wild animals.

2. Intensive patrolling in sensitive areas.
3. Deployment of Ex-service men for patrolling.

4. Coordination with other law enforcement agen-
cies.

5. Provision for arms and ammunition, and

communication facilities.
6. Training to frontline staff.

7. Conducting nature awareness campaigns for
the public.

Statement-|

Number of leopards — State-wise

S. Name of State No. of Leopard
No.

1 2 3

1. Andhra Pradesh .550

2. Arunachal Pradesh 98

3. Assam 243

4. Bihar and Jharkhand 164

5. Goa and Daman and Diu 41

6. Gujarat 1070

7. Haryana 25
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1 2 3 1 2 3
8. Himachal Pradresh 785 4. Gujarat 37
9. Jammu and Kashmir 7 5. Haryana 1
10. Karnataka 620 6. Himachal Pradresh 4
11. Kerala 16 7. Jammu and Kashmir 12
12. Madhya Pradesh and Chhatisgarh 2206 8. Jharkhand 1
13. Maharashtra 717 9. Kerala 4
16 Mizoram 200 10. Mabharashtra 23
17. Nagaland 14 11. Orissa 7
18. Orissa 487 12. Rajasthan 5
19. Rajasthan 587 13. Sikkim 2
21. Tamil Nadu 360 14. Tamil Nadu 3
22. Tripura 18 15. Uttarakhand 58
23. Uttar Pradesh and Uttarakhand 2168 16. Chhattisgarh 2
24. West Bengal 331 17. Madhya Pradesh 10
25. Dadra and Nagar Haveli 14 Statement-lll
26. Chhattisgarh 1293 Number of important cases of poaching/seizure of
o wildlife and its products
State-wise details of death of leopards that have S.  Name of State Year:
come to the notice of Central Govemnment No. )
during the current year 2003 2004 2005

S.No. Name of State No. of leopard Death 1 2 3 4 5
1 2 3 1 Andhra Pradesh 2 - 1
1. Andhra Pradesh 3 2 Assam 1 2 4
2. Assam 8 3. Bihar 1 1 2
3. Bihar 2 4. Chhatisgarh - 2 ]
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1 2 3 4 5
5. Gujarat 2 - -
6. Haryana 2 4 -
7. Himachal Pradresh 1 3 3
8. Jammu and Kashmir 1 - -
9. Jharkhand 6. 9 2
10. Kamataka 8 10 3
11. Madhya Pradesh*® 11 11 11
12. Maharashtra*** 15 14 9
13. Manipur - - 1
14. ‘Meghalaya - - 1
15. Orissa 17 19 20
16. Punjab - - 10
17. Rajasthan 2 4 -
18. Sikkim - - 3
19. Tamil Nadu 24_ 14 -
20. Tripura - - 1
21. Uttar Pradesh 13 10 6
22. Uttarakhand** 23 14 3
23. West Bengal 39 11 6
24. NCT of Delhi 13 8 21

* In Madhya Pradesh, three skin seizures during 2007
have been made.

** In Uttarakhand, five skin selzures during 2006, and
two in 2007 have been made.

**+ In Maharashtra, two cases of skin seizure were
reported in 2007.
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[Translation]
Condition of Health Services

1621.PROF. PREM KUMAR DHUMAL : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state :

(a) whether a large number of people die every year
due to poor health services in different parts of the country;

(b) if so, the details thereof;

(c) whether the Government has any proposal to
include the health services in the concurrent list to monitor
the health services in different States;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) and (b) Despite
improvements recorded in the health sector, deaths still
occur from disease like TB, malaria, and HIV/NDS,
Cancer, Cardio Vascular disease etc in different parts of
the country. The Government is implementing various
disease Control Programmes namely National Vector
Bome Disease Control Programme, Tuberculosis, Lep-
rosy, AIDS, Cancer and Mental Health which have
contributed to improvement of situation.

Launching of the National Rural Health Mission
(NRHM) in 2005, is another major step taken in the
direction of improving the health care services specially
in the rural areas. The mission aims to provide
accessible, affordable, accountable, effective and reliable
primary health care facilities, especially, to the poor and
vuinerable sections of the population.

(c) and (d) There is no such proposal.

(e) The Govemment provides funds for the public
health system and extends assistance to States in
implementation of Centrally Sponsored Health Programmes
like Reproductive and Child Health (RCH), Vector Borne
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Diseases, TB, Blindness, Leprosy and AIDS. The continu-
ance of health as a State subject allows the States to take
the leadership role, which is required for a good functional
health system.

Non-Compliance with CIC Instructions

1622.SHRI KIREN RWJIJU :
SHRI DHARMENDRA PRADHAN :

Will the PRIME MINISTER be pleased 1o state :

(a) whether some Ministries/Departments have
failed to comply with the instructions of the Central
Information Commission (CIC);

"(b) if so, the details thereof;

~ (c) whether the Government proposes to give more
power to the Central Information Commission for initiating
contempt proceeding against such Ministries/Departments;

(d) if so, the details thereof;

(e) whether the Government has received any
recommendations from the Commission in this regard;

(Hh it so, the details thereof; and

(g) The action taken by the Govermmment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI) :
(a) The Central Information Commission has informed
that some Ministries/Departments failed to comply with
their instructions.

(b) The information is not centrally maintained.
However, when such an instance is brought before the
commission, it addresses the matter.

(c) to (g) The Central Information Commigsion in its
Annual Report for the Year 2005-06 has stated that the
Commission should be given powers of contempt of
court.
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[English]
Treatment for Cleft Lip Paiate Defect

1623.SHRI G.M. SIDDESWARA : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether 2.5 million children are suffering for
cleft lip;

(b) if so, the details thereof, State-wise;

(c) whether any medical facilities are available in
the country;

(d) if so, the details thereof, and

(e) if not, the measures taken/proposed to be taken
by the Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE

(DR. ANBUMANI RAMADOSS) : (a) to (e): No large studies

have been carried out in India to establish the prevalence
of cleft lip. However, as per rough estimates, the incidence
of cleft lip and palate is approximately 1 per 700 to 1000
children. Considering the population of the country, it is
estimated that approximately 1.5 million children are
having ‘cleft lip and palate.

The facilities for management of such deformities
required surgical interventions and these are available
both in public and private hospitals in the country. More
than 1500 plastic surgeons are available to operate the
cleft lip and palate children in the country. Such facilities
are available at Central Government Institutions, namely
Dr. R.M.L. Hospital, New Delhi; Safdarjung Hospital, New
Delhi; Kalavati Saran Children hospital, Lady Hardinge
Medical College, New Delhi; AIIMS, New Delhi; PGIMER,
Chandigarh and JIPMER, Pondicherry.

[Translation]
increasing Quantity of Nitrogen in the Air

1624. SHRI CHANDRA MANI TRIPATHI :
DR. LAXMINARAYAN PANDEY :

Will the PRIME MINISTER be pleased to state :
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(a) whether there is a sharp ’inerease of Nitrogen
level in the air as reported in the Dainik Jagran, dated
October 25, 2007.

(b) i so, whether the Government endorses the

estimates prepared by the European Space ’Agency;
and

(c) if so, the steps being taken by the Govemment
to keep the quantity of Nitrogen Dioxide within permissible
limit?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) The news item in Dainik Jagran, New
Delhi, dated 25th October, 2007 and entitled The Rising
Levels of Nitrogen Dioxide (NO,) in Indian Ambient Air
refers various estimates pertaining to NO, and its trend.
The Central Poliution Control Board (CPCB) is monitoring
ambient air quality including NO, at 339 locations across
the country under the National Air Quality Monitoring
Programme (NAMP). The monitored data from 1989
onwards in various cities indicates that annual -average
concentration of NO, is within the permissible norms and

showing uneven trend.

(c) Various steps taken to keep the quantity of
Nitrogen Dioxide within permissible limits are:

- notification of general and source specific
environmental standards;

- implementation of Bharat Stage-lll emission
noms, for vehicles at manufacturing stage;

- introduction of improved Pollution Under
Control (PUC) Certification system for in — use
vehicles;

- encouraging the use of low NOx bumer in
thermal power plants; and

- regular monitoring for environmental compli-

ance.
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[English]
Oral Substitute Therapy Programme

1625.SHRI KULDEEP BISHNOI : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Government has formulated an Oral
Substitute Therapy (OST) programme for Intravenous Drug
Users (IDUs) in the country;

(b) it so, the details thereof;

(c) the estimated number of IDUs in the country,
State-wise; and

(d) the steps taken by the Government for early
implementation of OST programme especially in North-
Eastern States?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMAN!I RAMADOSS) : (a) and (b) The Govern-
ment under the 3rd phase of the National AIDS Control
Programme has developed comprehensive guidelines for
injecting drug users consisting of package of service:
abscess management, needle/syringe exéhange. oral
substitution, condom provision etc.

(c) The estimated number of IDUs in the country
is given in the enclosed Statement.

(d) Assessment of institutional capacities for the
implementation of the harm reduction strategy has been
undertaken.

Statement

Estimation of IDUs (State-wise)

S. Name of the State Mapped
No.
1 2 3

1. Ahmedabad No data is available
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1 2 3 1 2 3
2. Andaman and Nicobar No data is available 26. Mizoram 12800
Islands
27. Mumbai 622
3. Andhra Pradesh 2640
28. Nagaland 27774
4. Arnunachal Pradesh 864
. 29. Orissa 7750
5. Assam 2000
30. Pondicherry 1040
6. Bihar 5890
31. Punjab 15860
7. Chandigarh 3000
32. Rajasthan 3780
8. Chennai No data is available
33. Sikkim 1000
9. Chhattisgarh No data is available
34. Tamil Nadu 12620
10. Dadra and Nagar Haveli No data is available
35. Tripura 7000
11. Daman and Diu No data is available
36. Uttar Pradesh 17200
12. Delhi 17000
37. Uttaranchal 2135
13. Goa 1050
38. West Bengal 17300
14. Guijarat 11300
15. Haryana 7300 Total 249108
16. Himachal Pradesh 1000 Study on Glaciers Conducted by ISRO
17. Jammu and Kashmir No data is available 1626.SHRI K.S. RAO : Will the PRIME MINISTER be
pleased to state :
18. Jharkhand No data is available
(a) whether Indian Space Research Organisation
19. Kamataka 4819 (ISRO) has conducted any study on glaciers in the
20. Kerala 12000 Himalayas; and
21. Lakshadweep No data is available (b) if s0, the details of the key findings thereof?
22. Madhya Pradesh 3530 THE MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a) Yes, Sir.
23. Maharashtra 9000
(b) The Indian Space Research Organisation (ISRO)
24. Manipur 39334 has carried out investigation of selected glaciers in the
25. Meghalaya 1500 Parbati basin, using satellite images. The results of the

study show a reduction in aerial extent of the glaciers to
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the tune of 5.4% during the period 1998-2004. Statistics
on reduction in aerial extent of the glaciers studied is given
in the enclosed Statement.

Statement

Loss in Glacial Area

Name of Year of Observation Loss in area

Glaciers in and Area in sq. km. (sq. km)
Parbati Basin

1998 2004

Parbati 38.21 36.17 2.04
52H08005 +1.21 1.20 0.01
52H12001 27.29 27.13 0.16
52H12004 0.63 0.62 0.01
52H12005 2.62 2.54 0.08
52H12006 0.44 0.40 0.04
52H12008 21.80 19.27 2.53
52H12009 9.70 8.93 0.77
52H12010 8.68 8.25 0.43
52H12011 2.81 2.75 0.06
Total 113.39 107.26 6.13
%loss in area 540
[Translation]

Supply of Sub-Standard Coal to Power Plants

1627.SHRI HANSRAJ G. AHIR : Will the PRIME
MINISTER be pleased to state :

(a) whether the various coal companies are
supplying sub-standard coal to the Thermal Power

Plants;
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(b) if so, whether Government have received any
complaint in this regard;

(c) if so, the details thereof, Company-wise; and

(d) the action taken by the Government against
these companies for supplying sub-standard coal?

THE MINISTER OF STATE IN THE MINISTRY OF COAL
(DR. DASARI NARAYAN RAQ) : (a) to (c) Sometimes
complaints are received from power houses against the
poor quality of coal supplied by subsidiary companies of
Coal India Limited (CIL). Details of the complaints
received by CIL, company-wise is given as under—

S. Name of the Company Number of
No. Complaints
1. Eastem Coalfields Limited (ECL) 16
2. Bharat Coking Coal Limited (BCCL) 1
3. Central Coalfields Limited (CCL) 73
4. Northem Coalfieids Limited (NCL) 0
5. Westem Coalfields Limited (WCL) 19

6. South Eastern Coalfields Limited (SECL) 20

7. Mahanadi Coalfields Limited (MCL) 13

The above complaints of 152 rakes is against
despatches of about 110.02 million tonnes i.e. about
0.05% by weight and slightly more than one complaint per
million tonnes of despatch. Thus the number of complaints
are extremely small.

(d) CIL has been advised from time to time to take
remedial actions in respect of specific complaints. CIL has
also.taken following initiatives to improve the quality of
coal:- ‘

(i) Selective mining of bands of greater than 1
- meter thickness.
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(ii) Appropriate positioning of OB and coal benches
to avoid contamination.

(iii) Scrapping/cleaning of coal benches before
biasting.

(iv) Installation of metal datectors/magneﬁc separa-
tors over running conveyors before coal loading.

(v) Al the major projects having high capacity coal
handling plants to despatch sized and uniform
quality of coal to suit the requirement of the
consumers.

(vi) Estahlishment.of well equipped laboratories at
all the projects for regular quality assessment.

(vii) Arrangement for joint sampling and 3rd party
sampling with consumers, based on which
consumers are compensated.

(viii) Shale picking, if any, at mine face, stocks
sidings and from the wagons.

[English]
Air and Water Pollution in Orissa

1628.SHRI ANANTA NAYAK : Will the PRIME MINISTER
be pleased to state :

(a) whether the Govemment has identified the
industrial units which are causing Air and Water Pollution
in Orissa, particularly in Keonjhar;

(b) it so, the details thereof; -

(c) whether any action has been taken against such
poliuting units; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) to (d) The Orissa State Pollution Control
Board has identified various industrial units which were
causing air and water pollution in Keonjhar District. As per
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information provided, during the last three years 78
industrial units mainly in the sectors of mining and sponge
iron plants were issued show oause notices by the Orissa
State Pollution Controi Board due to noncompliance.
Presently, closure order is in force for two units namely,
Tikarapada Pyrophilite Mine, Tikarapada, Keonjhar and
Malati Minerals (P) Ltd., Keonjhar.

Study on Cholera

1629.SHRI M.K. SUBBA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state :

(a) whether a Central Member Team was sent to
Assam to study the recent outbreak of Cholera;

(b) if so, the main observations and suggestions
made by the Central Team; and

(c) the action taken by the Govemment thereon?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) and (b) Yes, a Central
team comprising of officials from National Institute of
Communicable Diseases (NICD) and Nationa! Institute of
Cholera and Enteric Diseases (NICED), Kolkata visited
Assam to investigate an outbreak of Acute Gastroenteritis
in Padumphukuri area of Uznabazar, Guwahati.

The main observation of the Central Team was that
the outbreak of Cholera was due to contaminated water
and unsafe disposal of excreta in the affected area. The
team suggested improvement of surveillance activities
and provision of safe drinking water.

(c) Health being a State subject, the action by State
Government of Assam included:

- Response by the civil authorities/local health
authorities by sefting up a 24 hour Medical
Camp in the affected area including ambulance
facilities.

- Investigation for water and stool samples by the
Local Agencies which yielded, Vibrio cholerae
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from the affected cases. All 3 water samples
failed in presumptive coliform testing.

- Repair/replacement of defective pipelines of
water supply of Guwahati Municipal Corporation
in the affected areas.

- Super chlorination of drinking water source.

[Translation]

Effect of Climate Change on People
Residing In Forests

1630.SHRI MOHAN RAWALE : Will the PRIME
MINISTER be pleased to state :

(a) the adverse effect of Climate Change on the
people residing in the forests;

(b) whether the Govemment proposes fo bring any
device for reducing the effect of climate change;

(c) if so, the details thereof;

(d) whether the Government proposes to formulate
any long term scheme for the rehabilitation of the people
dependent on the forests; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) to (e) Preliminary assessment of impacts
of projected climate change on forest ecosystem under-
taken for the preparation of India's Initial National
Communication to the United Nations Framework Conven-
tion on Climate Change during 2001-2004, indicates shifts
in forest boundaries, changes in species compaosition
(forest types), changes in net broducnvity. loss of
biodiversity, forests die back in the transient phase and
adverse socio economic implications. More comprehen-
sive research and in depth studies are required to validate
these preliminary results. Several existing policles and
schemes of the Govemment seek to address the similar
impacts of current climatic variability.
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Over Bridge at Mehar Railway Crossing

1631.SHRI GANESH SINGH : Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state :

(a) whether approval for construction of over-bridge
at Mehar Railway Crossing on NH-7 in Madhya Pradesh
has been granted;

(b) if so, the details thereof, and
(c) the present status of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) and (b) Yes, Sir. The constructioh
of Road Over Bridge at Mehar (Maihar) Railway crossing
as a part of two lane Maihar bypass from km.299/6 to 304/
6 on NH-7 has been approved on Build Operate and
Transfer (BOT) basis.

(c) Documents for pre-qualification of bidders are
under finalization.

Collection of Toll on Banas Bridge

1632.SHRI SUBHASH MAHARIA : Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state :

(a) whether the State Government of Rajasthan has
requested for discontinuation of toll collection on Banas
bridge;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI K.
H. MUNIYAPPA) : (a) and (b) Yes, Sir. iIn May 2006, Minister,
Public Works and Parliamentary Affairs Department,
Govermnment of Rajasthan and in March 2006, Chief
Engineer (National Highway), Public Works Department,
Rajasthan had requested for terminating toll collection on
Banas bridge.
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(c) As per the National Highways (Fees for the use
of National Highways Section and Permanent Bridge-
Public Funded Projects) Rules, 1997 made pursuant to
the National Highways Act, 1956, the fee for this bridge
is being collected in perpetuity by the executive agency.
As such toll collection on this bridge is not to be stopped.

[English]
Regional Research Centre for Ayurveda

1633.SHRI VARKALA RADHAKRISHNAN : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state :

(a) whether the Government has agreed to estab-
lish a Regional Research Centre for Ayurveda at

Thiruvananthapuram;

(b) it so. whether the State Govemment has
acquired the land required for the construction of the
proposed building for the centre;

(c) if so, the details thereof; and
(d) the present status of the project?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) A Regional Research
Center for Ayurveda Drug Research is aiready functioning
at Thiruvananthapuram.

(b) to (d) The State Government has allotted land
measuring 1.54 acres in Thiruniala Village for construction
of a building for the Regional Research Center (Drug
Research), Thiruvananthapuram. The land has been taken
over by the Central Council for Research in Ayurveda and
Siddha (CCRAS) and the design and estimate for
construction of the building has been finanlized in
consultation with CPWD.

introduction of Business Visa between
india and Pakistan

1634.SHRI MILIND DEORA : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :
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(a) whether india and Pakistan have signed a new
business Visa agreement that is likely to address the
problems faced by the entrepreneurs travelling between
the two countries;

(b) if so, the details thereof; and

(c) the broad features of the agreement and the
time by which the agreement is likely to come into effect?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) and (b) in October 2005, the
Government of India had proposed to the Government of
Pakistan that the existing visa agreement be revised and
had also handed over the draft of a revised visa
agreement.

(c) The draft agreement proposes liberalisation in
issue of different categories of visas including business
visas. The matter is being discussed with the Government
of Pakistan

[Translation]
Pension for Unmarried Daughter

1635.SHRI SHANKHLAL MAJHI :
MINISTER be pleased to state :

Will the PRIME

(a) whether unmarmied daughters are entitled to
avail family pension after death of their parents;

(b) if so, the details thereof;

(c) the age upto which they can avail family pension
alongwith the percentage of pension to be paid to them;

(d) whether the Govemment has issued any
guidelines in this regard recently; i

(e) if so, the details thereof; and

() the procedure laid down for avalling the pension
by unmarried daughters?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
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AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI) :
(a) to (f) The unmarried daughters are entitied to avail
family pension after the death of their parents as per the
instructions issued by Govemment on 6.9.2007 which,
inter-alia stipulate that the unmarried daughter beyond 25
years of age shall be eligible for family pension at par
with the widowed/divorced daughters subject to other
conditions being fulfilled. Grant' of family pension to
unmarried/widowed/divorced daughters shall be payable
in order of their date of birth and younger of them will not
be eligible for family pension unless the next above her
has become ineligible for grant of family pension. The
family pension to unmarried/widowed/divorced daughters
above the age of 25 years shall be payable only after the
other eligible children below the age of 25 years have
ceased to be eligible to receive fémlly pension and there
is no disabled child to receive the family pension.

[English]
Plantation along Agra-Gwalior Expressway

1636.SHRI ASHOK ARGAL : Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state :

(a) whether plantation of trees along the National
Highways are being undertaken;

(b) if so, the details thereof;

(c) whether plantation of trees and their mainte-
nance is being undertaken on contract basis;

(d) if so, the National Highway-wise details thereof;

(e) whether large number of trees. have died or
dried down due to negligence of contractor, particularly on
Agra-Gwalior NH; and =

() if so, the action taken/proposed to be taken in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
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SHIPPING ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) and (b) Yes, Sir. Trees are provided
on either side as avenue plantation based on availability
of land within Right of Way (RoW). The piantation of trees
is generally taken up by the State Forest Department. in
some of the projects under BOT, the tree plantation is
being undertaken by the concessionaire.

(c) and (d) Plantation of trees and their maintenance
is generally not included in the civil works construction
contracts. In some stretches entrusted to National
Highways Authority of India, maintenance of trees is
included as a part of ongoing Operation and Maintenance
contracts. The details are as under:

() NH-8:  Jaipur bypass.

(i) NH-79A: Kishangarh - anwaliyas-Jajaro Ka
" Khera section (km. O to_km. 35) and
NH-79 (km. 15 to km. 163.90).

(ili) NH-78: (Udaipur-Chittorgarh (km. 113.825 to
km. 220.00).
(iv) NH-5: Bhubaneswar-Jagatpur-Chandikhole

(km. O to km. 61).

(e) No, Sir. The trees on Agra-Gwalior section are
being maintained through State Forest Department.

() Does not arise.
Streamlining .Passport Offices

1637.SHRI PANNIAN RAVINDRAN :
SHRI C.K. CHANDRAPPAN :
SHRI UDAY SINGH :

Will the Minister of EXTERNAL AFFAIRS be pleased

to state :

(a) whether some passport offices have issued
passports of same number to many persons as reported
in the Times of India, dated November 12, 2007,

(b) if 8o, the details thereof;
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‘{c) whether there is any nexus between the
passport issuing staff and travel agents in the ocountry;

(d) if so, the details thereof and the steps taken to
streamiine the functioning of passport offices throughout
the country;

(e) whether any complaints have been received
regarding hardships faced by the passport applicants; and

(N it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) and (b) india
Security Press Nashik' had printed Jumbo passport
booklets bearing numbers from Z-000001 to Z-056000 in
2006. The booklet numbers were a ‘repeat’ series of an
earlier series issued by lndlaSecurity Prqss. Nasghik in
1995. As this resulted in problems at immigration counters
for some citizens, the Govemment have instructed all
Passport Issuing Authorities in India and abroad not to
issue any of the 'repeat’ series printed in 2008. The
Passport Issuing Authorities were aiso instructed to recall
the passport booklets aiready issued to citizens and to
issue to them new passports gratis.

(c) and (d) As regards corrupt practices between the
Passport issuing staff and travel agents, whenever such
instances come to the notice of the Govemment, action
against errant officials is taken immediately by sanctioning
prosecution by the concemed agencies or through
disciplinary proceedings, as teqdimdA ‘The Govemment
have also been taking a number of corrective measures
to check malpractices and deficiencies in Passport
Offices, such as regular and surprise inspections
including vigilance inspections of Passpori Offices,
strengthening of vigilance mechanism in the Central
Passport Organization and ensuring greater acoountab_imy
in- the working of Passport Offices.

(e) and (f) Whengver complaints are received by the
Government regarding hardships faced by .passpon
applicants, suitable remedial measures arol taken imme-
diately.
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The Govemment are aware that the applicants at
times face some delay in issuance of passporis. The
reasons include delays in receipt of Police Verification
Reports (PVRs) and adverse or incomplete PVRs,
incomplete information and/or documents fumished by the
applicants. Rapidly growing workioad of the Passpoit
Offices is also contributing to pendencies. The number of
passports issued by Central Passport Organization werit -
up by 24.4% in 2006 as compared to the cosresponding
figure of 2005 (frem 35.7 lakhs in 2005 to 44.41 lakhs
in 2006).

Passport Offices have been instructed and offered
assistance from time to time to clear any backiog resulting
from rush of applications. The pendency figure is being
closely monitored by the Ministry on a weekly basis.

Utilisation Caertificats

1638.SHRI IQBAL AHMED SARADGI : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether he has expressed conocem over delay
in reporting of fund utilization in various health programmes
including the National Rural Health Mission which has led
1o large pendency of utilization certificates;

(b) if so, whether addressing the two-day meeting
of the State Health Secretaries in July 2007, the Minister
has feit that there is an-urgerit need for improving the
capacity for fund utilization by the States;

(c) whether the delayed reporting of fund utilization
has led to a large pendency of utilization certificates; and

(d) it so, the steps the Government proposes to
take to urge upon the States to provide utilization
certificates of the funds used for heaith?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (c) Yes, Sir.

(d) In order to weed out the pending UCs of
preceding years, the position of outstanding UCs against
the Grantees was brought to the notice of Chiet Secretary/
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Secretary and copy endorsed to Resident Commissioners
of States by Secretary, Health and Family Welfare, for their
early settiement. Subsequently, a reminder is issued by
Chief Controlier of Accounts to all State Resident
Commissioners for early settiement of outstanding UCs.

[Translation]
Excess Payment to Coal Contractors

1639.SHRI BHUVANESHWAR PRASAD MEHTA : Will
the PRIME MINISTER be pleased to state :

(a) whether the Coal India Limited and its subsidi-
aries have given excess payment to contractor without any
R and R policy;

(b) if so, the details thereof including excess
payment made company-wise and Froject-wise of CIL
during the last three years;

v (c) whether the Govemment has identified the
officers. to whom excess payment has been made under
the schemes;

+

(d) if so, the detaile thereof, and

(e) the action taken by the Government against the

erring officers?

THE MINISTER OF STATE IN THE MINISTRY OF COAL
(DR. DASARI NARAYAN RAO) : (a) R and R benefits are
provided only to eligible displaced persons as per Coal
India Limited's Resettlement and Rehabilitation (R and R)
policy only and there is no scope for such payment beyond
the R ‘and R policy.

(b) to (e) Do not arise in view of reply at (a) above.
Study of Sports Science in Training Programme

1640.SHRI KAILASH NATH SINGH YADAV :
SHRI MOHD. TAHIR :

Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state :
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(a) whether study of Sports-science has been made
compulsory in the training-programme of the

sportspersons;
(b) i so, the detalls thereof; and

(c) the action taken by the Government in this
regard ?

THE MINISTER OF PANCHAYATFRAJ, MINISTER OF
YOUTH AFFAIRS AND SPORTS ‘AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR) : (a) and (b) Yes, Sir. Sports
Sciences are an integral part of the training of
sportspersons. Sports Authority of India (SAl) Centres at
the National Institute of Sports (NIS), Patiala and
Bangalore have well-established sports science facilities
in Sports Medicine, Sports Psychology, Anthropometry, Bio/
Mechanics, Exercise physiology and training methods
which are managed by highly qualified and experienced
teams of Sports Scuomnsts Besides, the latest fitness
equipment and recovery methods facilities are also
available at these centres. The scientific support to
National Campers is an essential part of the system of
preparation for intemational competitions.

(c) Yes, Sir. Scientific support is being provided to
Nationat Coachss in the form of scientific analyses -of
sportspersons and providing scientific inputs in sports
training, especially in the fields of Sports Medicine, Sports
Psychology, Sports Bio/Mechanics, Sports Physiology and
methods of sports training to enhance the performance
of athletes. In the two-year Master of Sports Science with
Coacﬁing Course, Research Project are compulsory along
with the theoretical knowledge.

Trauma Centres in Delhi

1641.SHRI RAMDAS ATHAWALE : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Govamment of NCT, Dethi has sent
any proposal to the Union Government for setting up of
Trauma Centres in Detlhi;
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(b) it so, the presemt position of the proposal; and
(c) the funds allocated for said purpose?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (c) No such proposal
has been received for setting up of Trauma Centre in Delhi
from the Government of NCT of Delhi.

Naxalites and Mafia Caught in
Sanctuaries and Tiger Reserves

1642.SHR! V.K. THUMMAR :
DR. DHIRENDRA AGARWAL :

Will the PRIME MINISTER be pleased to state :

(a) whether the Naxalites and Mafia have been
caught in several sanctuaries and tiger reserves in the
country;

(b) the steps taken by the Government to drive them
out of those areas;

(c) the sanctuary and tiger reserve-wise details of
the villages falling under their areas; and

(d) the success achieved b); the Government in this
regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) :
(a) to (d) information in this regard is being collected from
States and would be laid on the table of the House.

[English]
Auction of Coal Blocks

1643.SHRI BASU DEB ACHARIA : Will the PRIME
MINISTER be pleased 1o state :

(a) whether the move of the Government to auction
coal blocks has been strongly opposed;

(b) if so. the details thereof: and

(c) the reaction of the Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF COAL
(DR. DASARI NARAYAN RAO) : (a) to (c) Raservations
were expressed from cerain quarters against the
proposed system of allocation of coal and lignite blocks
through competitive bidding on, inter-alia, the foliowing
grounds:

(i) There would be increase in the cost of coal and
thereby in the cost of power generation;

(i) The prerogative of the States Govemment in the
selection of a lessee will get diluted,

(ili) Allocation of lignite blocks through competitive
bidding would place the lignite bearing State at
a disadvantage while negotiating other terms
and conditions with the power project develop-
ers;

(iv) The proposed system of allocation through
competitive bidding would not provide higher
priority to power sector.

The view of the Government has been that rational
bidding is unlikely to increase the cost of coal when
compared to notified price of CIL. Through competitive
bidding, prerogative in the selection of a lessee will be
exercised in a more transparent and objective manner.
Allocation of lignite blocks and award of power projects
could be done in a planned and coordinated manner
between the concemed State Governments and the
Central Govemment. There would be no bar on holding
separate auction of coal blocks to different sectors as per
the proposal under consideration. The power ultilities in
the public sector will stil have access to coal blocks
through the Government company dispensation, without
necessarily participating in the competitive bidding.

Poliution in Dethi

1644.SHRI BALASHOWRY VALLABHANENI: Will the
PRIME MINISTER be pleased to state :

(a) - ‘whether the poliution in Delhi has gone baok to
pre-CNG level;
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(b) if so, the details thereot and reasons therefor;
and

(c) the steps proposed to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) The Central Poliution Control Board
is monitoring ambient air quality -at seven locations in
Delhi including residential areas, industrial areas and
traffic intersections. The monitored data indicates that the
levels of Sulphur Dioxide concentration in ambient air are
showing a decreasing treﬁd and the Nitrogen Dioxide
levels increased in the year 2006 in comparison to 1996
and 2001 data. The concentration of Suspended Particu-
late Matter (SPM) in residential and industrial areas in
2006 indicated that it was below the levels recorded in
1996. The increase in the levels could be attributed to
adverse meteorological conditions, which prevent dis-

persal of poliutants.

() The steps initiated for mitigating pollution in
Delhi include:

- Introduction of Bharat Stage Il norms at
manufacturing stage for vehicles;

- Introduction of cleaner fuel -in public transport;

- Use of beneficiated coal in thermal power

plants;

- A Source Apportionment Study has been initiated
in Delhi for ascertaining contribution from
various sources to air poliution.

Non-Payment by viriout Contractors to SECL

1645.SHRI CHANDRA SEKHAR DUBEY : Will the
PRIME MINISTER be pleased to state :

(a) whether various contractors are not making
payments to the South Eastern Coalfields Limited (SECL)
on account of lease rent, electricity, maintenance and

water supply; -
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(b) if so, the Company-wise details thereof;

(c)' whether there has been any audit objection in
this regard; and

(d) # so, the details thereof and steps taken by the
Govemmment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COAL
(DR. DASARI NARAYAN RAO) : (a) to (d) The information
is being collected and will be laid on the Table of the

House.
Allocation for North East

1646.DR. ARUN KUMAR SARMA : Will the Minister of
DEVELOPMENT OF NORTH EASTERN REGION be
pleased to state :

(a) total accrual and current balance in the non-
lapsable pool of resources created out of the unspent
balance of the ten percent budgetary allocation of each
Ministry for the North Eastern Region showing the year-
wise accrual and actual disbursements made to the
Ministry of DONER,;

(b) the Ministries, which are exempted from making
ten percent budgetary allocation for the North Eastemn
Region; :

(c) whether some mega projects are directly funded
from this pool; and

(d) if so, the project-wise allocation made and
balance amount available with the Ministry of Finance ?

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF
YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR) : (a) Information on the year-wise
accruals in the Non-lapsable Central Pool of
Resources(NLCPR) and allocations made under the
NLCPR Scheme in the budget of Ministry of Development
of North Eastern Region (M/DoNER) sinoe the inception
of the Scheme is as given below:
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S. VYear Unspent balances Budget alocated
No. accruing to the under NLCPR
Non-Lapsable Fund Scheme to M/
during the year DoNER
(Rs. crores) ( Rs. crores)
1. 1998-1999 1189.85 0106.34
2. 1999-2000 15_71.78 Q409.96 ,
3. 2000-2001 1440.60 0300.25
4. 2001-2002 1603.84 ©491.57
~ 5. 2002-2003 1339.70 §50.00
6. 2003-2004 657.24 §50.00
7. 2004-2005 663.35 650.00
8. 2005-2006 1960.12 679.17
9. 2006-2007 #1329.53 700.00
10 2007-2008 800.00

# Provisional

@ In addition, an amount of Rs. 1605.38 cr, i.e., the
expenditure incurred by the North Eastem Council in
_the initial 4 years, i.e., 1998-99 to 2001-02, was also
deducted from the Pool. Ministry of Finance has been
requested to reconcile the discrepancy of an amount
of Rs. 29.60 cr.

The balance in the NLCPR, as on 1.4.2007 is Rs.
5074.74 cr (Provisional)

(b) Ministries/Departments which are exempted
from making Lump Sum budgetary allocation for the North
Eastemn Region (as on 1st January 2007) are:

() Atomic Energy, (i) Company Affairs, (iii) Eco-
nomic Affairs, (iv) Expenditure, (v) Extemal
Affairs, (vi) Legal Affairs, (vil)) Earth Sciences,
(viti) Official Language, (ix) Personnel and
Training, (x) Petroleum and Natural Gas, (xi)
Planning, (xii) Revenue.(xiil) Social Justice and
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Empowerment*; (xiv) Steel, (xv) Space, (xvi)
Science and Technology and (xvii) Scientific and
Industrial Research.

* In respect of the Ministry of Soclal Justice and
Empowerment, only 2% of the funds for
Scheduled Caste Division (SCD) of the Ministry
are allocated to the NE. The nomn of 10%
allocation is applied to sectors other than SCD.

(c) and (d) No, Sir. No mega projects are directly
funded from this pool. The balance in the NLCPR, as on
1.4.2007 is Rs. 5074.74 cr (Provisional).

Matching Contribution required from States

1647.DR. THOKCHOM MEINYA : Will the PRIME
MINISTER be pleased fo state :

(a) whether the poor and small States have
financial difficulties in providing matching grants;.

(b) if so, the details thereof;

‘(c) the action taken by the Government in this
regard;

(d) whether the matter has been taken with the

Planning Commission; and
{e) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) to (e) States
of North Eastern Region had represented about financial
difficulties in contributing their stipulated share (25%)
under the Sarva Shiksha Abhiyan. They have also
demanded a uniform pattem of 90:10 for all Centrally
Sponsored Schemes. These States were provided one-

time special dispensation during the last two years of the

Tenth Plan (2005-06 and 2006-07) whereby they contrib-

uted only 10% and the remaining 15% was made
available from the Non Lapsable Central Pool of
Resources (NLCPR) of the Ministry of Development of
North Eastern Region (DONER).

In.view of the demand from the many States about
the difficuities in changing over to 50:50 funding pattern
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under the SSA in the Eleventh Plan, this pattern has been
modified to a tapering ratio of 65:35 for the first two years
of the Eleventh Plan, 60:40 for the third year, 55:45 for the
fourth year and 50:50 thereafter. The special dispensation
for NE States during 2005-06 and 2006-07 would continue
for the Eleventh Plan whereby each of the NE States would
contribute only 10% as State's share and the remaining
portion would be met by the Government of india.

Vacancies of Coaches in SAl

1648. SHRIMAT! NIVEDITA MANE : Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state :

(a) whether & number of vacancies/posts in the
selaction grade of Coaches in the Sports Authority of India
are lying vacant;

(b) if so, the details thereof and the time since when
these posts are lying vacant;

(c) the reasons for keeping these post unfilled;

(d) whether the Govemment has any proposal to fill
up these posts; and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER OF
YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MAN! SHANKAR AIYAR) : (a) to (e) Yes, Sir. Around 500
posts of coaches in different sports disciplines are lying
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vacant. Based on a report submitted by the Staff inspection
Unit (SIU) in July 1998 recommending large-scale
reduction in the sanctioned strength of the Sports Authority
of India (SAl), including coaches, the Ministry made it
incumbent on SAl to seek prior approval of the Government
before the creation of any post. However, as an interim
measure SAl has been permitted to engage coaches on
a contract basis, whenever required. SAl doing so.

[Translation]
Persons affected by Hepatitis-E

1649.SHRI RASHEED MASOOD : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) the number of persons affected by Hepatitis-E
in the country so far; and

(b) if so, the details thereof, State-wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) and (b) Viral Hepatitis is
the infection of the fiver. Hepatitis-E is water born disease
caused by Hepatitis-E virus. It is a self limiting acute
disease and no case of chronic Hepatitis-E has been
reported.

The data regarding number of cases of Hepatitis-E
is not separately maintained, however number of cases
and deaths due to Viral hepatitis including Hepatitis-E for
period from the year 2005-2007 is given in the enclosed
Statement.

Statement

Reported Cases and Deaths Due to Principal Communicable Diseases in India
VIRAL HEPATITIS - 2005

Sl. State/U.T. Male Female Total Reference

No. Period
Cases Deaths Cases Deaths Cases Deaths up to

1 2 3. 4 6 7 8 9

1. Andhra Pradesh 15835 30 43447 9 29282 39 Dec., 05
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1° 2 3 4 5 6 7 8 ]
2. ‘ Arunachal Pradesh 235 2. 208 2 443 4 Dec., 05
3. Assam 15938 0 . 991 0 16929 0 ‘Dec., 05
4. Bihar NR
5. Chhattisgarh NR
6. Goa 11 0 8 0 19 0 Apr., 05
7. Gujarat .. 8775 5 3875 7 9650 12 Dec., 05
8. Haryana 2437 15 1021 5 3458 20 Dec., 05
9. Himachal Pradesh 1432 -0 1237 0 2669 o Dec., 05
10. Jammu and Kashmir 7908 1 Dec., 05
11. Jharkhand 17 0 6 0 23 0 Dec., Ex-
' cept Jan.
to Mar., 05
12. Karnataka 10144 20 7769 26 17913 46 Dec., 05‘
13. Kerala 5539 12 3366 3 8905 15 Dec., 05
14. Madhya Pradesh 3792 115 3255 13 7047 128 Dec., 05
15. Maharashtra 27490 39 11677 43 39167 82 Dec., 05
16. Manipur 106 0 100 0 206 0 Dec., 05
17. Meghalaya 122 0 147 0 269 0 Dec., 05
18. Mizoram 343 1 299, 1 642 2 Dec., 05
19. Nagaland 37 0 15 0 1117 0 Dec., 05
20. Orissa 1543 12 979 9 2522 21 Dec., 05
2*. Punjab 1086 6 729 1 1815 7 Dec., 05
22. Rajasthan 1484 43 777 7 2261 50 Dec., 05-
23. Sikkim 148 2 102 0 250 2 Dec., 05
24. Tamil Nadu 8263 20 Dec., 05
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1 2 3 4 .5 6 7 8 9

25. Tripura 185 2 158 1 343 3 Dec., 05

26. -Uttaranchal 616 1 268 0 884 1 Nov., 05

27. Uttar Pradesh 1143 5 999 . 6 2142 11 Dec., 05

28. Waest Bengal 3269 89 2357 46 5626 135 Aug., 05

29. Aadaman and Nicobar 172 5 95 2 267 7 Dec., 05
Islands

30. Chandigarh NR

31 Dadra and Nagar 97 7 62 2 159 9 Dec., 05
Heavli

32. Daman and Diu 6 0 5 0 " 0 Nov., 05

33. Delhi 6276 59 4326 44 10602 103 Dec., 05

34. Lakshadweep 22 0 18 0 40 0 Dec., 05

35. Pondicherry 448 0 341 0 789 0 Dec., 05
Total 105748 470 58637 227 181621 718

Data is provisional and not comparable due to ill defined coverage
- Not Reported
NR - Not Received

The sum of male and female may ‘nol tally with the total figure as some States/UTs. have not reported genderwise
information separately.

Source : Monthly Health Condition Reports of States/UTs, Directorate of Health Services.

3.1.1.15 States/UTs wise Cases and Deaths ‘Due to Viral Hepatitis (Al Causes) in India 2006

Sl. State/U.T. Male Female Total Reference

No. Period
Cases Deaths Cases Deaths Cases Deaths up to

1 2 3 4 5 6 7 8 9

1 Andhra Pradesh 9154 18 8692 10 17846 28 Dec., Except

" Aug., 06
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1 2 3 4 5 6 7 8 9
2. Arunachal Pradesh 272 4 281 2 553 6 Dec., 08
3. Assam NR
4. Bihar NR
5. Chhattisgarh 885 2 606 0 1491 2 Dec. Except
Jan, and
Sept., 06
6. Goa 10 ()} 5 ()} 15 0 Dec., 06
7. Gujarat 5874 10 3522 6 9398 18 Dec., 06
8. Haryana 2303 8 1680 3 3983 1 Dec., 06
9. Himachal Pradesh 452 6 383 5 835 1 Dec., 06
10. Jammu Div. 1470 ()} 999 (] 4393 0 Dec., 08
Kashmir Div. 819 0 670 ()} 1489 () Dec., 08
11. Jharkhand 30 ()} 21 0 51 0 Dec., 06
12. Kamataka 8674 19 8308 5 14980 24 Dec., 06
13. Kerala 4206 5 2812 1 7018 6 Dec., 08
14. Madhya Pradesh 1578 6 921 3 2499 9 July, 06
15. Maharashtra 30608 76 12607 56 43215 131 Dec., 06
16. Manipur 192 () 154 0 346 0 Dec., 06
17. Meghalaya 156 2 138 0 294 2 Dec., 06
18. Mizoram 314 8 232 3 546 11 Dec., 06
19. Nagaland 150 0 85 () 235 0 Dec., 08
20. Orissa 1641 22 1048 16 2687 38 Dec., 08.
21. Punjab 2385 11 1444 6 3829 17 Dec., 06
22. Rajasthan 2470 49 1399 29 3869 78 Dec., 06
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1 2 8 4 5 6 7 8 9
23. Sikkim 167 2 133 0 290 2 Dec., 06 °
24. Tamil Nadu .. 10075 15 Dec., 08
25. Tripura 1602 10 1166 5 2768 15 Dec., 06.
26. Uttaranchal 1914 0 1467 0 3381 0 Dec., 06
27. Uttar Pradesh 2451 3 1265 3 3716 6 Dec., 08
28. West Bengal 4275 131 3158 74 7433 205 Dec., 06
29. Andaman and Nicobar 176 1 37 3 213 4 Dec., 06
Islands
30. Chandigarh NR
31. Dadra and Nagar 86 3 40 0 126 3 Dec., 06
" Haveli
32. Daman and Diu 1 0 2 0 3 0 " Feb., Apr., .
Nov. and
Dec., 06
Only
33. Dethi 2339 29 1741 13 4080 42 Dec., 06
34. Lakshadweep 53 0 33 0 86 0 Dec., 06
35. Pondicherry 385 5 230 2 615 7 Dec., 06
Total 87082 429 53275 245 152356 689

Data is provisional and not comparable due to il defined coverage
- Not Reported
Nh - Not Recsived

The sum of male and female may not tally with the total figure as some States/UTs. have not repono& genderwise

information separately.

Source : Monthly Heaith Condition Reports of States/UTs, Directorate of Health Services.
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No. of reported Cases and Deaths Due to Principal Communicable Diseases in India
VIRAL HEPATITIS - 2007
Sl State/U.T. Male Female Reference
No. ‘Period
Cases Deaths Cases Deaths Cases Deaths up to
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 3932 19 2947 10 6879 29 vAug“ 07
2. Amnachal Pradesh “NR
3. Assam NR
4. Bihar NR
5. Chhattisgarh 63 0 38 0 101 0 Feb., 07
6. Goa NR
7. Gujarat 1638 1 1018 1 2656 2 Aug., 07
8. Haryana 832 1 602 0 1434 t Aug., 07
9. 'Himachal Pradesh 1601 2 1278 1 2879 3 Aug., 07
1(.). Jammu Div. 2301 0 1751 0 4052 0 Aug., 07
Kashmir Div. 427 0 270 0 697 0 Aug., 07
except Jan.
11. Jharkhand 85 0 53 0 138 0 July, 07
12. Kamnataka 3524 19 2684 2 6208 21 July, 07
13. Kerala 2989 9 1972 2 4961 1 Aug., 07
14. Madhya Pradesh 1496 8 1062 1 2558 9 May, 07
15. Maharashtra NR
16. Manipur 106 2 52 0 158 2 June, 07
17. Meghalaya 7 0 22 0 29 0 July, 07
18. Mizoram 122 3 109 1 231 4 Aug., 07
15. Nagatand 2 0 0 0 ‘ 2 0 May, 07
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1 2 3 4 5 6 7 8 9
20. Orissa NR
21 Punjab 1732 6 1161 2 2893 8 June, 07
22. Rajasthan 482 10 269 2 751 12 July, 07
23. Sikkim 63 1 63 2 126 3 July, 07
24. Tamil Nadu 200 0 May, 07
25. Tripura 752 3 505 0 1257 3 July, 07
26. Uttarakhand 770 7 517 4 1287 11 June, 07
27. Uttar Pradesh 1272 10 799 2 2071 12 June, 07
' except May
28. West Bengat 1231 34 838 10 2069 44 June, 07
29. Andaman and Nicobar 108 2 63 0 171 2 Aug., 07
Islands
30. Chandigarh 320 33 June, 07
31. Dadra and Nagar 39 0 23 0 62 0 Sept., 07
Haveli
32. Daman and. Dju 15 . 0. 8 0. 23 ,0 July, 07
33. Delhi 1643 37 939 18 2552 55 Aug., 07
34. Lakshadweep 45 0 41 (] 86 0 June, 07
35. Puducherry 154 1 78 0 232 1 Aug., 07
Total 27401 175 19162 58 47083 266

‘Data is provisional and not comparable due to ill defined coverage

— Not Reported

NR - Not Received

The sum of male and female may not tally with the total figure as some States/UTs. have not reported genderwise

information separately.

Source

Monthly Health' Condition Reports from Direclorate of Health Services of States/UTs.
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(English]
T.B. Eradication Programme

1650.SHRI S. AJAYA KUMAR : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Govemment is considering to
launch a TB eradication programme with the help of World
Bank; and

_(b) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) and (b) The Govem-
ment has already launched a revised TB Control
Programme (RNTCP) based on WHO recommended
DOTS strategy in the entire country. Under RNTCP
diagnosis by sputum microscopy instead of by X-ray helps
in detecting and curing infectious cases on priority.
Facilities for diagnosis by sputum microscopy have been
decentralized and strengthened. Drugs are provided under
observation and patients are monitored so that they
complete their treatment. Drugs are provided free of cost
in patient-wise boxes. Till date, the RNTCP has placed
more than 78.00 lakh patients on DOTS treatment, averting
more than 14.00 lakh deaths. Every month more than 1.0
lakh patients are placed on DOTS. in 2006 alone, India
placed around 14.00 lakhs cases on DOTS, more than
any country in a single year in the world: Overall
performance of RNTCP has been excelient with cure/
treatment completion rate\consistently above 85% and
death rate reduced to less than 5%. To increase
accessibility of the masses to the facilities provided under
the Programme, special emphasis is laid on the IEC
activities, involvement of NGOs, private sector and medical
colieges in the revised strategy

[Translation)
Funds for Construction of NH

1651.SHRI RAUNARAYAN BUDHOLIA :
SHRI RAYAPAT| SAMBASIVA RAO :

NOVEMBER 28, 2007

to Questions 124

SHR! KINJARAPU YERRANNAIDU :
SHRI CHANDRA MANI TRIPATHI :
DR. LAXMINARAYAN PANDEY :

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state :

(a) the length in kilometers of the National
Highways constructed/proposed to be constructed during
the current year and the funds allocated/sanctioned for the
same, State-wise; '

(b) the details of major road projects undertaken for
the last three years, State-wise, and the present status of

the ongoing projects;

(c) whether any new NH Road Project has been
undertaken/proposed to be undertaken during the current
year; and

(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) to (d) The information is being
collected and will be laid on the Table of the House.

Shortage of Medicines in Hospitals

1652.SHRI PUSP JAIN : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state :

(a) whether medicines for critical diseases are not
available in adequate quantity in all the Central Govem-
ment hospitals of the country;

‘(b) whether the patients have to purchase these
costly medicines from the open market;

(c) if so, the total amount made available to these
hospitals for the purchase of medicines and diagnostic

" tests; and

(d) the steps taken/proposed to be taken by
Govemnment 1o bring these medicines within the reach of
poor patients?
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMAN!I RAMADOSS) : (a) to (d) Adequate quantity
of life saving medicines are available in Central
Government hospitals in Delhi. There is also a provision
of imprest money kept with the Medical Superintendent of
the hospitals for local purchase in case of non-availability
of any essential medicine. The details of budget allocation
under the head 'Supplied and Material® which includes the
expenditure on medicine and diéposable diagnostics
tests are as under:-—

(Rupees in thousand)

Name of Institute 2004-05 2005-06 2006-07
| Actual RE. B.E.
S.J. Hospital 205671 197435 195000
Dr. RMLH 107852 99240 119200
LHMC 89427 71590 71580

[English]

Fuel Efficiency Norms for Automotive Sector

1653.SHRI JASUBHAI DHANABHAI BARAD :
SHRI ADHALRAO PATIL SHIVAJIRAO :
SHRI ANANDRAO VITHOBA ADSUL :
SHRI RAVI PRAKASH VERMA :

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state :

(a) whether the Committee to formulate fuel
efficiency norms for automotive sector has been set up;

(b) if so, the details of terms of reference along with
composition thereof;

(c) whether the Commitiee has submitted its report
to the Government; and

(d) if so, the details thereof and the action taken by
the Government therson?

AGRAHAYANA 7, 1929 (SAKA)

to Questions 126

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) Yes, Sir.

(b) The Committee is required to analyse the type
approval and conformity of production (COP) data on

- C02 and fuel consumption for diesel and gasoline

vehicles. This Committee is functioning under the
Chaimanship of Dr. G.K. Sharma, Director (Technical),
National Automotive Testing and R and D Infrastructure
Project (NATRIP) and includes representatives from
Automotive Research Association of India (ARAI), Pune,
Society of Indian Automobiles Manufacturers  (SIAM)
and Ministry of Petroleum and Natural Gas (MoP and
NG).

(c) No, Sir.
(d) Does not arise.
Definition of Forest

1654. SHRI ADHALRAO PATIL SHIVAJIRAO :
SHRI RAVI PRAKASH VERMA :

Will the PRIME MINISTER be pleased to state :

(a) whether the Union Govermnment has finalized the
definition of forests as reported in the Times of India dated
October, 10, 2007;

(b) if so, the details thereof;

(c) whether the new forest definition is likely to
affect tribal rights; and

(d) if so, the measures taken up by the Union
Govemment to protect the tribal rights ?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) :
(a) No, Sir.

(b) to (d) Does not arise
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World Bank Assistance for Afforeststion
’ Programme

1655.PROF. MAHADEORAO SHIWANKR :
PROF. M. RAMADASS:

Will the PRIME MINISTER be pleased fo state :

NOVEMBER 28, 2007

to Questions 128

(a) Yes, World Bank has provided loan assistance to
Government of Andhva Pradesh undar. the project "World
Bank Assistance for Afforeslation Pragramme’.

(b) Details of Financial assistance provided by
World Bank during last three years is as under:

(a) Weather the World Bank has provided any Sl Years Amount Action thereon
assistance for Social Afforestation Programme and No. (Rs. in Millions)
National Afforestation Programme; and

1. 2006-07 1115.445 Statement

{b) | so, the details of financial assistance provided enclosed
by World Bank during the last three years alongwith the
actions taken thereon ? 2. 2005-06 1300.00 -do-

THE MINISTER OF STATE IN THE MINISTRY OF 3 2004-05 1263.749 -do-
ENVIRONMENT AND FORESTS (SHRi S. REGUPATHY) :

Statement

Physical Achievements from inception till 31-03-2006:
The following are the achievements under Forest Treatment component till 31-03-2006.

Sl Activity Project Target Achigvement till % of achievement
No. 31-03-2006
1 2 4 ' 5
A Forest Tmtmmr(31-03-2005):
1. Teak 1,50,000 147910 98.61
2. Non Teak 1,00,000 77586 77.59
3. Bamboo 50,000 27230 54.46
4 Red Sanders 5,000 1142 22.84
5. SRWP/NTFP (Plantations)
(i) Slopes 5,000 12655 253
(i) Plains 4,000 8708 218
iy ™MP 1,800 504 28
Total 10,800 21867 202.47
Grand Total (Upto 31-03-2005) 3,15,800 275735 87.31
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1 2 3 4 5
B. Plantations (2005-06)
1. Under Planting Bamboo - 31074 C -
2. Afforestation of Barren Hills - 3646 -
3. Afforestation through Semi Mechanical Method - 9927 -
4. Inter Planting - 4566 -
Total (2005-06) - 49213 -
Grand total (upto 31-03-2006) 3,15,800 324948 102.81

‘Appraisal for the year 06-07 has not been done till date.

Prime Minister's visit to Russia

1656.SHRI BRAJA KISHORE TRIPATHY :
SHRI BALASHOWRY VALLABHANENI :
SHRI MOHAN SINGH :
SHRI KIREN RIJIWU :
SHRI DHARMENDRA PRADHAN :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the Prime Minister has recently visited

Russia;

(b) if so, the details of the various issues discussed

during the visit and the outcome thereof;

(c) the details of the agreements signed on the

occasion; and

(d) the extent to which bilateral agreements are

likely to be beneficial for both the countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) Yes, the Prime Minister visited
Russia on 11-12 Novemper 2007.

(b) to (d) During the visit, the Prime Minister held wide-
ranging discussions with the President of the Russian

Federation, Mr. Viadimir V. Putin on strengthening bilateral
relations, particularly in the areas of trade and economy,
energy security, defence, high technology and culture.
Additionally, the two leaders exchanged views on regional
and intemational issues of mutual interest. The Prime
Minister also met with the Russian Prime Minister Mr.
Viktor Zubkov to discuss economic, scientific and cultural
cooperation. The foliowing agreements/documents were
signed during the visit to enhance cooperation in
respective fields: (i) Agreement on cooperation
development and production of multi role transport aircraft;
(i) Agreement on cooperation to combat illicit trafficking
in narcotics, psychotropic substances and their precur-
sors; (iii) Agreement on cooperation in the field of joint
moon exploration; (iv) Letters of Exchange for utilising
rupee debt funds for Russian investments in India.

in

[Translation]
inspection of Passport Offices

1657.SHRI JIVABHAI A. PATEL :
SHRI V.K. THUMMAR :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state : o

(a) whether the passport offices in various States

are inspected regularly;
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(b) if so, the details of inspection of passport offices
oo;!'klucted during each of the last three years alongwith
the outcome thereof, State-wise; and

(c) the remedial measures taken by the Govemn-
ment on the basis of the findings of the inspection?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) and (b) Yes.
A list of passport offices inspected during the last three
years is enclosed as Statement. During the inspections
of Passport Offices, shortcomings falling in the following
major categories have been noticed:

i. not conducting proper scrutiny of applications at
the time of receipt of the same;

ii. not making special arrangements for Tatkal

cases,

iii. delays in despatch of Personal particular forms
to Police Authorities;

v.  instances of delays in the granting and issue
of passports after receipt of clear Police
Verification Reports;

v wrong 'Emigration Clearance Required (ECR)
endorsements;

vi. delays in despatch of passports;

vii. absence of prompt redressal of grievances of
passport seeking public;

vii. absence of requisite amenities for passport
apph=ants.

(c) After each inspection, a list of shortcomings
noticed is sent to tht; concermned Passport Office with the
instructions 1o take prompt remedial steps. Major
shortcomings are aiso brought to the notice of all Passport
Offices through periodic circulars so that suitable steps
could be taken to avoid the same.

NOVEMBER 28, 2007

to Questions 132

Statement

Details of inspection of various Passport
Offices in the last three ysars

S. Passport Office Date of inspection

No.

1 2 3

1. Ahmedabad 20-21 Feb 2004, 29 Mar 2006
and 07 Nov 2008

2. Bangalore 31 Aug - 2 Sep 2004

3. Bareilly 12 May 2005, 30 Jun 20086,
20.07.08, 26.10.07

4. Bhopal 08.12.068

5. Bhubaneswar 01.03.2006 and 12-14 Oct 2006

6. Chandigarh 08-10 Feb 2004, 05-06 Dec 05,
07.06.07

7. Chennai 24-27 Aug 2003, 18.10.06,
31.08.07

8. Cochin 30 Mar 2006, 26.05.07

9. Delhi 13 Jun 2008

10. Ghaziabad 20 Jan 2005, 20.06.06, 27.09.07

11. Guwabhati 20-21 Mar 2008, 14-15 Nov
2007

12. Hyderabad 23-24 Jan 2006, 05.04.07,
17.05.07

13. Jaipur 30 Jan-01 Feb 2006, 08.12.08,
31.08.07

14. Jalandhar 23-24 Feb 2006

15. Jammu 01 Apr 04

16. Kolkata 24-25 Jan 2007, 23-24 Mar 07
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17. Kozhikode 31 Mar 2005, 29.05.07

18. Lucknow 19-20 Apr 2006', 30.10.07

19. Malappuram 28.05.07

20. Mumbai 15.02.07,21.09.07

21. Nagpur 17 Nov 2006

22. Patna 31 Aug 2004, 09.10.07

23. Pune 30 Nov 2006, 27.09.07

24. Ranchi 19.07.07

25. Srinagar 18-20 Jan 2005 and 17-18 Jul
2006

26. Surat 28-29 Dec 2005

27. Tiruchirappalli 13-15 Feb 2006

28. Thiruvananthapuram 10-11 Jan 2006, 24-25 May
2007

29. Vishakhapatnam 08-09 May 2006

[English)
. Making Sports Mandatory in Schools/institutions

1658.SHRI HARIBHAU RATHOD : Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state :

(a) whether the Government is considering to make
sports mandatory in schools and other educational

institutions;
(b) if so, the details thereof;

(c) whether the Govemmeqt proposes to earmark
certain quota for sports persons for various Sports Boards
of the country;

(d) if so, the details thereof; and

AGRAHAYANA 7, 1829 (SAKA)

to Questions 134

(e) if not, the reasons therefor?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER OF
YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MAN! SHANKAR AIYAR) : (a) and (b) In accordance with

" the National Policy on Education, 1986, the New National

Curriculum Framework, 2005 has identified heaith and
physical education as one of the other curricular areas.
The cumiculum area adopts a holistic definition of heaith
within which physical education and yoga contribute to the
physical, social, emotional and mental development of a
child. Recognizing the importance of this subject, the new
National Curriculum Framework proposes that health and
physical education must continue to be a core subject
from the primary to the secondary stages and an optional
subject on the higher secondary stage. The draft National
Comprehensive Sports Policy 2007 also emphasizes the
need to integrate physical education and sports with the
formal education.

(c) to (e) The Guidelines for Assistance to National
Sports Federations (NSFs) stipulate that at least 25 per
cent of members with voting rights in the National Sports
Federations should belong to the category of prominent
sportspersons.

Representation Received Regarding
Four-Laning of NH

1659.SHRI A.V. BELLARMIN : Will the Minster of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state :

(a) whether the representation has been received
from the residents and occupants of agricultural lands
along the proposed alignment of the four-lane road trom
Kanyakumari to Trivandrum apprehending damage to their
properties;

(b) it so, the details thereof; and

(¢) the steps taken/proposed to be taken by the
Govemment in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF Statement
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) and (b) Yes, Sir. Representations
have been received from about 14 persons regarding
agricuttural lands along the proposed alignment of the

Funds allocated to State AIDS Control Societies by
NACO for the financial year 2007-08

Sl Name of the State Allocation of funds

four-lane road from Kanyakumari to Trivandrum appre- No. 2007-08
hending damage to their properties. (Rupees in Lakhs)
(c) The affected persons would be paid . due 1 2 3
compensation as per actual acquisition and norms.
) 1. Andaman and Nicobar 34.49
Financial Assistance to Blood Banks
. Islands
1660.DF|.»K.S. MANOJ : Will the Minister of HEALTH 2 Andhra Pradest 459.89
AND FAMILY WELFARE be pleased to state :
3. Arunachal Pradesh 24.72
(a) whether the NACO is giving any financial
assistance to the blood banks in the country; 4. Assam 230.57
(b) if so, the State-wise details thereof; 5. Bihar 169.05
(c) whether it has received any proposal from IMA 6. Chandigarh 48.87
Blood Bank, Kollam for the upgradation of the unit into a 7. Chhattisgarh " 88.27
blood component separation unit; and
8. Dadra and Nagar Haveli 4.06
(dy if so, the action taken in this regard?
9. Daman and Diu 4.08

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) and {b) Yes Sir. Under 10. Dethi 196.99
the scheme for modemization of Blood Banks, Govemn-

‘ 11. Goa 38.1

ment of india is providing financial assistance to the blood

banks at various levels as: annual. recurrent grant for Kits, 12. Guijarat 418.74

Consumables, Salary of Laboratory Technicians and .

organization of Voluntary Blood Donation Camps. The 13. Haryana 11556

State wise allocation of funds in 2007-08 is given in 14. Himachal Pradesh 58.91

enclosed statement. o
15. Jammu and Kashmir 118.67

(c) and (d) NACO received a proposal from IMA Blood ‘

Bank, Kollam, Kerala through Kerala State AIDS Control 16 Jharkhand 191.9

Society for providing support. An annual recurrent grant of 17. Karataka 401.17

Rs. 2.03 lakh is provided to this blood bank since 2005- '

06. The blood bank is not supported as Blood Component 18. Kerala 358.2 -

Separation Unit, because the annual collection of blood 19. Lakshadweep 228

1s less than 5000 units per year.
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1 2 3
20. Madhya Pradesh 264.12
21. Maharashtra 664.7
22. Manipur 54.69
23. Meghalaya 57.4
24. Mizoram 40.89
25. Nagaland 93.23
26. Orissa 190.97
27. Pondicherry 65.43
28. Punjab 180
29. Rajasthan 252.24
30. Sikkim 9.25
31. Tamil Nadu 532.82
32. Tripura 48.78
33. Uttar Pradesh 517.79
34. Uttaranchal 105.58
35. West Bengal 499.06
All India 6541.45

Diagnostic Facilities in Safdarjung Hospital

1661.SHRI PRABHUNATH SINGH : Will the Minister
of HEALTH AND FAMILY WElTFARE be pleased to
state :

(a) whether the number of MRI, CT Scan machines
installed and functioning in Safdarjung Hospital are
sufficient to cater to the needs of the patients;

(b) if so, the details thereof including the number

of such machines;

to Questions 138

(¢c) the total number of MRIs, CT Scans carried
out by Safdarjung Hospital and each of the CGHS
approved centres in Delhi during each of the last three

years;

(d) whether there is any proposal to make available
MRI, CT Scan, X-rqy etc. facilities in each and every ward
of Safdarjung Hospital for the benefit of the patients;

(e) if so, the details thereof and if not the reasons
therefore; and

() the steps taken to install more such machines
in Safdarjung Hospital?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (f) In Safdarjung
Hospital one MRI, One Spiral CT machine are installed
and are reasonably sufficient to cater to the needs of the
patients in the Hospital. Number of MRIs and CT Scans
carried out in Safdarjung Hospital during last three years
are as under:

CT Scan

January 2005 to December 2005 - 11504
January 2006 to December 2006 - 12228
January 2007 to October, 2007 - 14457
MRI (Started in 2006)

March 2006 to December 2006 - 935
January 2007 to October, 2007 - 2263

In so far as number of MRIs/CT Scans done in CGHS
approved centres is concemed, this information is not
maintained centrally as serving beneficiaries of CGHS are
being granted permission for these diagnostic tests by
their respect administrative Ministry/Department/
Organisation. It is not feasible to provide MRI/CT Scan
facilities in each and every ward. However, bed-side
portable X-ray machines are available for patient admitted
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in various wards. Further, procurement of new diagnostic
machines including MRI, CT Scan and X-Ray machines
is a continuous on-going exercise depending upon the
requirement and availability of resources.

Destruction Caused by Wild Animals

1662.SHRI SARBANANDA SONOWAL :
DR. ARUN KUMAR SARMA :
DR. BABU RAO MEDIYAM :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government provides compensa-
tion to the families of the victims of wild animals including
elephants who destroy the crops, dwelling houses land
property and kill the people recently in Assam;

(b) if so, the details thereof alongwith the criteria
fixed in this regard;

(c) the number of such incidents which came to the
notice of the Government during the last three years and
current year, till-date, State-wise and location-wise;

(d) the amount of oompensatfon paid or proposed
to be paid to the families of persons killed in such
incidents during the said period, State-wise; and

(e) the steps taken to protect the lives of people
from such attacks and to keep the animals in their
habitats;

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) :
(a) and (b) Yes, Sir. As reported of the State Government,
following norms for payment of compensation have been
fixed by the Government of Assam:-

(i) Rs 40,000 for death of any person
(i) Rs 20,000 for permanent disability
(i) Rs 10,000 for loss of single limb

(iv) Rs 1,000 for treatment of any injury
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(v Rs 500 for damage to each livestock subject to
maximum of Rs 2,500

(vii Rs 1,000 for crop damage per bigha subject to
maximum of Rs 2,500

(vi) Rs 1,000 for partial damage and Rs 2,000 for
total damage to a dwelling house.

(c) and (d) As reported by the State Government, year-
wise details of damage caused by wild elephants and the
ex-gratia paid by the State Govemnment during the last
three years are as follows:-

Details of damages caused by Wild Elephants

Year Persons Damage of Damage of
killed Households crops area
in hect.
Full Partial
2004-05 57 1260 468 417.42
2005-06 67 1347 140 1100.64
2006-07 47 315 20

1107.30

Details of Ex Gratia Paid by the State Govemment

(Rs in lakhs)
Sl Year Ex-gratia amount paid
No. by State Govemnment
1. 2004-05 23.00
2. 2005-06 29.911
3. 2008-07 25.935

(e) Central Govemment is providing financial assis-
tance to the State Government under the Project Elephant
scheme to take actions for protecting the lives of people
and for ensuring conservation and development of the
elephant habitats.
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[Transiation]
National Lake Conservation Plan

1663.YOGI ADITYA NATH : Will the PRIME MINISTER
be pleased to state :

(@) whether the Government proposes to include
the historical Ramgarh Taal Lake situated in Gorakhpur
(Uttar Pradesh) in National Lake Conservation Plan
(NLCP): and

(b) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) The Detailed Project Report on
'Poliution Prevention Scheme of Ramgarh Tal' at Gorakhpur
(Uttar Pradesh) has been submitted to this Ministry by the
Nagar Vikas Vibhag, Government of Uttar Pradesh, for its
consideration under the National Lake Conservation Plan
(NLCP). The total estimated cost of the proposal is Rs.
60.87 crore. The proposal is mainly oriented towards
interception, diversion and treatment of sewage in the
catchment area of Ramgarh Tal. Other components
proposed include de-weeding, de-silting, in-situ lake water
body treatment, lake front development works, facilities for
eco-tourism, public awareness and participation. The
proposal has been found lacking in respect of many of
the mandatory reqhirements like commitment for opera-
tion and maintenance. revenue generation mechanism,
Schedule of Rates etc., the necessary prerequisites for
consideration of the proposal. The State Govemment has
been informed about the same.

The proposals for new lakes are considered subject
to their admissibility as per NLCP guidelines, prioritization,
pollution status and availability of funds under the Plan.
[English]

PSUs for fighting HIV/AIDS

1664.SHRI RAYAPATI SAMBASIVA RAO : Will the

Minister of HEALTH AND FAMILY WELFARE be pleased to

state
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(a) whether any initiative has been attempted to
bring in Public Sector Undertakings (PSUs) to fight/
eradicate HIV/AIDS;

(b) If so, the details thereof, and

(c) the steps taken by the Govemment is this
regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) and (b) Yes, Sir. The
public sector undertakings are collaborating to control HIV/
AIDS in the country by adopting the workplace policy in
their organizations, spreading awareness about HIV/AIDS,
promoting and distributing condoms, training personnel
and using available health infrastructure for HIV counsel-
ing and testing. Selected PSUs are providing ante-
retroviral therapy to their employees.

(c) the Government is providing technical support,
supply of condoms and financial support to some, of the
undertakings. A mainstreaming unit has been constituted
at National AIDS Control Organisation for this purpose.

Restrictions on Older Ships

1665.SHRI NIKHIL KUMAR :
SHRI ADHIR CHOWDHURY :

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state :

(a) whether a report prepared by an inter-ministerial
group of experts has called for restricting ships older than
25 years from sailing in Indian waters;

(b) if so, the details thereof; and

(¢) The number of ships over 25 years old sitting
on Indian coasts/seabed?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU) : (a) and (b) The
Report of the Committee or. Urgent Measures for
Prevention of Marine Casualties and Emergency Re-
sponse, headed by Director General of Shipping, Mumbai
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has suggested that all vessels over 25 years of age
should be discouraged from plying in Indian waters during
the monsoon months.

(c) There is no historical statistical record of ships
wrecked or those not salvaged on the Indian coast/
seabed. However, as per the limited data available with
the Directorate General of Shipping, Mumbai, for last 3
years about ships that were 25 years of age when they
met with shipping casualties and now sitting on Indian
coast/seabed after such incidents the information is as
follows:

S.No. Year No. of Ships
1. éoos 3
2. 2006 4
3 2007 12

Atomic Power Plants in Tarapur

1666.SHRI JYOTIRADITYA M. SCINDIA : Will the
PRIME MINISTER be pleased to state :

(a) whether two more Atomic Power Plants of BARC
at Tarapur, TAPP-3 and TAPP-4 have been dedicated to
the Nation on August 31, 2007; and

(b) if so, the cost and generating capacity and other
outstanding features thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE